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GOVERNMENT OF INDIA,
LEGISLATIVE DEPARTMENT.

PROOEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1815
(6 & 6 Geo. V, Ch. 61)

The Oouncil met at the Council Chamber, Imperial Secretariat, Delhi, on
Tuesday, the 21st March, 1916.

PRrEsENT:

The Hon'’ble Sir WiLLIaM CLARK, K.0.8.1, C.M.G., Pice-President, presiding,
and 56 Members, of whom 49 were Additional Members.

QUESTIONS AND ANSWERS.

The Hon'ble Pandit Madan Mohan Malaviya asked :—

-1, “(e) Is it a fact that a circular issued by the Government of the Punjab pypue

in 1904 prohibits the use of departmental rest-houses by families of the Indian %otks De-
officers of the Public Works Department, unless the written sanction of the g Boases
Superintending Engineer has been previously obtained, while no such permis- »>
sion inrequimiin the case of the families of European officers and even of
Buropean upper grade subordinates of the Department ?

(3) Have the Government of India received a memorial submitted to

Punjab Government by Indisn officers of the Public

Warks Department of that provinoe praying for a redress of this grievance ?

(0) Isit a fact that both European and Indian officers were treated
alike in this respeot in the Punjab till 1804 without giving rise to any com-
plaint?

() Do the Government of India propose to advise the Punjab Government
to cancel the ciroular above referred to? ™

(415 )
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416 QUESTIONS AND ANSWERS.

[fr. C. H 4. Hill; Khan Babadur Mir Asad = [21st Mazcs, 1916.]
Al Khan ; Mr. Low ; Sir Reginald Craddock ;
Sir C. Sankaran Nair. ]

The Hon'ble Mr. C. H. A. Hill replied :—

“(a) and (). The Government of India have no information in regard
to the Ciroular 1o question. The framing of rules regarding the occupation of
rest-houses is a matter entirely within the discretion of the Local Government.

{8) A number of Memorials were recently received direet by the Govern-
men of India from Indian Offisers of the Punjab Public Works Department, and
this being in contraveution of the rules relating to submission of Memorials,
they were torwarded to the Local Governmeut ior return to the Memorialists
for resubmission through the proper channel, namely, through the Local
Government

(d) The Government of India do not propose to take any aotion in the
absewce of full information.”

The Hon'ble Khan Bahadur Mir Asad Ali Khan asked :-—

2. * With refereace to the answer givea in Counocil on the 8th September,
1915, to my question re levy of fees under the Indian Companies Act, 1943,
have the Guverumeat decided to reduce the fees payable under the Act ? ™

The Hon’ble Mr. Low replied :—

“ The matter referred to in the Hon'ble Member's question is still under
consideration. 1t is regretted that, owing to the pressure of more urgent
business, it has not been found posible to ~rrive at any conclusion regard-
iﬂg lJile levy-of the fees in question, but the Government of India hope to do so

ortly."”

The Hon'ble Ehan Bahadur Mir Asad Ali Khan asked :—

3. “With reference tothe answer given ia Council on the 1st October, 1915,
to my questior: re the strength of the Ig;:dlau Polico and Criminal Investigation
Department, have the Government now obtaired complete figures in answer to
the same ; if 80, will the Government be pleased to lay them on the table? ™

~ The Hon'ble Sir Reginald Craddock repliod :—

“The Goverament of India have not yet been furnished with replies from
all Local Governments to the reference made to them. The figures in question
will be laid on the table when available.”

The Hon'ble Khan Bahadur Mir Asgd Ali Khan asked :—

4. “ (a) Will the Government be pleased to state the number of village
pancha‘i:u entrusted '1; ‘general administrative functions sod established
under the various Local Seif-Government Acts in the different i

de ar in ot provinoes of
(6) Do such panchayats contain non-official members *"

The Hon'ble Sir C. Sankaran Nair repliod :—

“(a) Village yats of the kind referred to by the Hon'ble Membe:
exist in Madras, ) BihuandOdnandm’Inlﬂlbu,lhmm:
398 union panchaynts in Madras, 76 union committees in Bengal, 12 union
commitiees in Bihar and Orissa, and 8 village suthorities in Assam,

(8) In Madras all union panchayats contain non-official members.

... 1n Bengal and Bihar and Orisss, save for reasons to be stated in an order
‘in writing made by the Local Govornment, members of union committees are
boand to be elected from among the residents of the union.
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{21er Magon; 1016.) [ Khen Bohadur Mir dsad Ali Ehan; Mr: Low;
. Mr. Rama Rayanivgar; Mr. C H. A. Hill;
.. -Mr. C. Pijiaraghavacharior.)

In Assam, members of & vii:fe authity may be wholly appointed or
wholly elected or partly appointed and partiy elected.”

The Hon'ble Khan Bahadur Mir Asad Ali Khan askel :—

B. “With reference to.the answer given in Council on the 22nd Beptember, Post omes™
1915, to my question re Post Office holidays for Mussalmans in Madras, have i Hadres,
the Goveroment considered the desirability of including Id-uz-Zuba in the list of
holidays to be observed in 1916, and if not, do Government propose to do so 7"

The Hon'ble Mr, Low replied :—

“ In connection with the question of allowing in Madras a second Post Office
holiday for Moh dans in addition to the Ramszan, the desirability of mak-
ing that holiday the Id-uz-Zuba was considered. But the Id-uz-Zuba in 19186,
is expected to fall on Sunday, the 8th October. which is already a regular Post
Office holiday, and for this reason it wus considered advisable to make the
Moharam the second Muhammadaa Past Office holiday.” -

_ The Hon'ble Mr. Rama Rayaningar asked :— ] :
8. “(a) Have Government had under ideration the ic condition geensmie
of the rural population in India? S raral

the
(8) Tt not, will Goverament be pleased to consider the desirability of KEcd
holdiog an inquiry into such condition? ” = . i

The Hon'ble Mr, C. H, A, Hill replied :—

The economic condition of the rural population is one of the most intimate
conoerus of the Governwent ; it is a matter oo which they possess very full and
ocontinuous information ; and it is tho governing factor in many lines of
administrative activity. Thers is no particular sspect of it, however, which, . . ..
in their view, calls for special inquiry at the present noment.” .

The Hon'ble Mr. C. Vijiaraghavackariar asked:—

7.« (,} Has the attealion of Government been called to a report which ze~ sseus-

has appeared in the press that the Allicd Gorernments propose to hold a Trade Bl

Conference at Faris ? ?:n".; :::“
(b) If 80, do Government propose to take steps for the purpose of secur- fybyhaiate

ing direct representalion, in that Conferense, of Indian interests by represent-

atives from this country, official aud non-official "

The Hon'ble Mr. Low replied :—

# (a) The answer to the first part of the question is in the affirmative.
regards the second port, the Conference in question has besn
mvg}dhto consider, firstly, thga possibility of putting further cor.certed
economio pressure on the epemy during the war; and, secondly, to intercharige
views 83 to meeting the changed ecosomic conditions after the war. The
Prime Minister ina speech delivered on 7th March to a deputation from
the Chamber of Commerre, has emphatically stated that the interests of eve
of the Empire, India being specifically mentioned, would be borne in min
nuhringonm()oniemee,ndonthnmtdsy in the House of Commons
he further explained that His Majesty's  Government's representatives would
return from Paris absolutely incommitted to aoy specific measures,'snd that - -
the Bmpire would be taken into Counoil before any policy was settled. The .
Government of India have further been informed by the Beoretary of State
in to their inquiry that, if-as a result of the Conference any action
oon no slep will be taken -without full ?’onu.ﬂtntwn -with
thia Government and withthn%ummhoﬂhenommm
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[ Raje Sir Muhammad Ali Muhammad Ehan of [ 2lar Mamom, 1016.]
Mahmudabad ; Sir . Sankaran Nair ; Maha-
l;rffa Bonajit Sinha of Nashipur; Mr. Low;
r. Dadabhoy ; Mr. Abbott.)

The Honble Raja Sir Muhammad Ali Muhammad
EKhan of Mahmudabad asked :—

Dasesant 8. “Isit a fact that the proposed Dacosand Patea Universities are intend-
weraltien edhto be teaching Universities, but with power to affiliate outside Colleges and
Schools ? "

The Hon'ble Sir C. Sankaran Nair replied ;- ~

“The Patna Univarsity will exercise jurisdiction over all Colleges mf.uated
in the Province of Bilar ond Orissa. The University will also itself i ﬁl
instruction in certain branches and grades. The Dacca University wi
& local teaching University with constituent Colleges within & very l|m1ted
area. The Universities will bave no tion with High Bchool

The Honble Maharaja Ranajit Sinha of Nashipur asked:—

tntancarsa 9, “ Will the Government he pleased to state if they have received « memorial

foike " from the Marwari Association of Calcutta regarding the abolition of the system

Gelemls  of indevtured emigration of Indians to the Colonies # If so, what oriers have
been passed in the matter.”

The Hon'ble Mr. Low replied :—

“ The memorial referred to by the Hon'ble Member has been received by
the Guvernment of India and forwarded to the Secretary of State with reference
to their despatah recommending the aholition of indentured emigration.”

The Hon'ble Mr. Dadabhoy asked :—

Exetee aury 10. “ With reference to * the usual pral:tlc-’ alluded to in the Hon'ble
seae " Pinance Member's r;gaech on the 1st March in connection with the excise duty on
mﬂh locally manufactared beer and potable spirit factured ‘n India known as

* foreign spirit,’ will Government be pleased to state the principles on which
it is based, and to lay on the table the papers relating to the imposition 2"

The Hon'ble Mr. Low replied :—

* With regard to the first part of the Hon'ble Member's question, I would
invite hia attention to the late Sir Edward Baker's speech in Council on the
26th January, 1906, to the Btatement of Objects and ns to the Tariff
Amendment_ Bill of 1910, and to Sir James (then Mr.) Meston's speech of the
25th February, 1910, introducing that Bill. In accordance with their polioy in
enhancing the rates of duty on country liquor, the Government of India
have consistently advanced the rates of excise duty on foreign spirits and
fermented liquors produced in India to the highest possible level, and have
therefore imposed excise duties equal to the import duties o such liquors,

With regard to the second part of the question, I lay on ths table
of the orders issued to the Local Foen Gw;lnmn;'md{ldmnmon 03'3:
subject on the 36th and 28th February and the lst March, 1916.”

‘ﬂwﬂon'blo Mr. Abbott asked :—

ndias S “ (a) With reference to the reply glren in Oouneil on the 17th Be
E Inrlﬁll.tomyquﬁmm subject, have the Government come tophn:ly
; onﬂnguaﬁunofﬂwehmunhmd&em Bubordinate' from the
official designation of the Indian Bubordinate Medical Department ?

* Not insinded in thise Prossedings
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[21sr MancH, 19186.] [ Mr. dbboit; The Commander-in-Chief; Sir
: William Meyer. ]

(p) If the answer to (a) is in the negative, will the Government be pleased
to stato—

(1) whether any otber Military Department or Corps is officially
termed * Subordinate,’ and

(2) whether it has been brought to the notice of Government that,
owing to the use of this term, Military Assistant Surgeons, when
employed as Civil Burgeons or as Medical Officers of Railways,
labour under grave official and social disadvantage P

(c) Isita fact that in November, 1914, an increased rate of pay was sanc-
tioned for Military Assistant SBurgeons, but that a higher rate of pension propor-
tionate to such increased rate has mnot been granted to them ? If so, will
Government be pleased to state their reasons for deciding to withhold such
increase of pension, and do they propose to reconsider their d

(d) Isita fact that commissions in the Indian Medical Service have
never been granted to Military Assistant Surgeons, while such commissions
have been granted to Civil Assistant Surgeons serving in a subordinate capacity
under Military Assistant Surgeons? "’

His Excellency the Commander-in-Chief replied :—

“ (a) The reply is in the negative. As stated on the 8th March, 19 5, in
reply to a similar question by the Hon'ble Member, the matter has been refer-
red to the Right Hon'ble the Secretary of State for India, who has deferred his
decision, pending the report of the Commission on Public Services regarding
medical organisation.

(3) (1) The reply isin the affirmative.

(]25] The reply is in the negative. Members of the Indian Subordinate
Medical Department holding charge of Civil Surgeoncies or employed as
medical officers of Railways are desionated Civil Surgeons (District Medical,
and Sanitary Officers or Civil Surgeons in Medras), or Railway Medical Officers,
and not Military Assistant Surgeons of the Indian Subordinate Medical
Department.

(c) Rates of pension in the Indian Subordinate Medical Department
are granted according to military rank at the time of refirement, and not with
reference to the rates of pay drawn. The question of revising the rates of
pension is, however, under consideration.

(d) The reply is in the affirmative so far as Military Assistant Surgeons
are concerned. During the war some Givil Assistaut Surgeons have been

nted temporary commissions in the Indian Medical Service, but the Govern-
ment of India have no information whether any of these have ever served in a
subordinate capacity under Military Assistant Surgeons.”

BUDGET FOR 1916-17.

The i illiam Meyer:—Sir, I rise to present the
Budgt of g:&'}:ﬂsﬂt‘;gfﬂlndh for 1916-17. The Prelimjnarx Estimates
which I laid before the Council on the 1st March have been revised in the light
of our latest information. The Financial Secretary's Explanatory Memorandum
has also been ohecked and brought up to date.

L of the Revised Estimate for 1915-16 and of the
Bud E.Eihi;ﬂ,:l ﬂ:ﬁ;ﬁi—l? are given in the statements which I have to-day
laid before the Council. The broad results of the 1evenue account are brought
out in the table below, in which I have also shown, in brackets, for convenience
of comparison the figures now superseded, which were given in the corresponding



420 BUDGET FOR 1916-17-
[ Sir William Aeyer.] [21sr MaxcH, 1916.]
table appearing in paragraph Gl of my speech introducing the Financial

Statement.
[1n millioun of pounds]

v
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** 3. The effect of our ccrrections in the Revised Estimate for the current
year is to reduce the Imperial deficit previously announced by £1£2.000
and the Provincial deficit by £93,000. Oon the Imperial side, there are three
alterations of some importance. The Railway revenue has shown a still further
improvement in February, and we have raised our estimate of groes receipis by
£400,000. On the other band, we have had to allow for an increase of
£175,000 in Opium expenditave, owing to the circumstance that cur payments
for the Malwa opium which we purchase in the spring are being effected for
the most part just at the close of the financial year instead of at the opening
of the following year, This is due to our begzinping our purchares alitile
earlier than in previous years, and it scems likely that the same thing will
happen nest year, so that the advancement of payments on this cecasion will
not relieve us in respect of the corresponding expenditure in 1916-17. The
third material increase is one of £200,000 under Military Services, which is
due to the possibility of our having to raise our contribution adjustments in
favour of the Home Government for reasons which I will explain presently.
These larger corrections almost counterbalance one ancther: and the com-
paratively small ret change in both the Imperial and Provincial deficits is
attributable to minor improv ts under Customs, Land Revenue and other

8.

“ 4. As regards the Budget of next year, the effect of the changes made is
to reduce the Imperial surplus by £226,000, and the Provincial deficit by
£12,000. There is no importart change on the Provincial side, and I need
not refer to that further. On the Imperial side, we have allowed, as in the
Revised Estimate, for an improvement of £100,000 on our previous estimate of
gross Railway receipts, but in this instance we bave to make a proportionate
increase under working expenses also, so that the improvement in et receipts
is £283,000 only. The only other important change occurs under the Military
estimates, which have been raised by £500,000, this ixm: gdue partly to provision
for further urgent military requirements which have matured since the Financial
Btatement was presented ; and partly to allowance being mace for the possibility
of a higher total contribution to the Home Government, The extra provision
of £300,000 included on the former ameccount will enable us toundertake a
farther development of the mechaunical transport service, to increase the pro-
vision of motor ambulances, and to establish in India a factory for the manu-

1784 —365 | —™330 +BEE —3:8 . +47
A= 19E8E) | (—GI8) | (—204d) | C41082) | "—EL5) [+ CHT)

facture of acetone—an industrial develop t of iderable interest and
importance.
“ 5. As regards the contribution, the additional provision pro is

£200,000 in the Revieed, and £200,060 in the Budget. As I pointed out In
paragraph 27 of my speech introducing the Financial Statement, and further
emphasised in mplyi]nlg to a recent question in Council, the adjusiment of
charges between the Home Governmont and ourselves in reapect of the many
units of our expeditionary forces is a very complicated matter, and the ques-
tions which ariss are not yet complztely settled. Bince the Financial Btsto-
men? was presented, the point bas been prominently raised whether, in calou-
Iating the * normal vost' of & unit, allowange shonld be made. for the fact thet
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L (AMENDMENT) BILL.

[21sT MarcH, 1916.] [ Sir William Meyer. )

ir ordinary peace-time conditions a ceriain pumber of British officers are
absent on leave and draw furlough allowances instead of their full sanctioned
pay and allowances ; or whether India's contribulion should not be based on
the assumption that, in present ecivcumstances, eveaif the units in question
had remained here, prudence would have required the recall of officers from
leave, as in the case of certain Civil services. As I explained in this Council
the other day, all such questions must be finally sottled with reference to the
terms and spirié of the Resolutions of the Houses of Parliament. Meanwhile,
we have thought it prudent, without prejulice to the eventual decision, to
include provision in our Budget and Revised Bstimates, in case it should be
decided that India should fairly pay ihe higher amount.

““ 6. These very ree :nt instances of additional requirements and of the points
of difficulty which arisz in caleulating our share of the expenditure of the
expeditionary forces, emphasise the uscessity of maintaining a reserve for
unforeseen Military expenditure. e have, therefore, retained the reserve
at its original amount, namely, £} million, while making epecific provision
for the requiremcuts and contingencics mentioned. The gross Military budget
for 1916-17 will thus stand at £23-7 million, and tha net budget at £22% million,
instead of £22 million provided in the Financial Statement.

“7. Turning to Ways and Meaus, we now expeet the total cash balance in
Encland and India st the end of the curreat year, exclusive of the amount
held in the I{ome Treasary on account of the Gold Standard Reserve, to be
about £18 1 million or £ 60,000 hizher than the figure taken in the Financial
Statement. 'This isdue to tho reduction already mentioned in the Imperial
and Provincial deficits, and to a further improvement in the position in regard
to withdrawals of post oFeesavings bank deposits, which we are now able to
take at £133,000 less than was previously estimated. There has also been a
small further lapse under raiiway capital expenditure.

“ Next year, however, there is a worseness of £20 8,000, principally caused
by the reduction of the Iinperial surplus which I have already explained. On
the whole, therefore, combining the corrections of both years, we expect the
closing balance on the 31st March 1917, exclusive again of the bolding of the
Gold Standard Reserve, to be about £17'6 million, or some £160,000 better
than we anticipated in the Financial Statement.

“8. Since I presented the Finatcial Statement, the Secretary of State's
sales cf Councils have continued to be very large in view of the requirements of
trade, & matter which Ishall deal with more fully presently in connection with
a Bill that I have ta iutroduce, and are now estimated for the whole year at
£20°1 million. Of these drawings our Treasury balances will meet £41
million, as compared with £3 7 million previously estimated. Our estimates
of recoverable military expenditure in this ana the following year have also
beon raised by £200,000 and £500,000, respectively.

. “9. These changes pro fanto diminish the extent to which it wili be
necessary for the Becretary of Statc to draw on us next year, and accordingly,
we now estimate the amoant to be met from Treasury balances in 1916-17 at
£3'9 million, or £1,200,000 less than the fizure taken in the Financial . State-
ment. But, as I said in my speech on that occasion (paragraph 101), this must
for the present be regarded asa purely provisional announcement.”

THE INDIAN PAPER CURRENCY (AMENDMENT)
BILL.

The Hon'ble Sir William Helyer :+—*8ir,I beg for leave to
introduce o Bill to amend temporarily the Indian Paper Currency Act, 1910.
The necessity for this legislation arises from the situation in respect of
"the BSeoretary of State’s Counoil drawings to which I referred in para

.101-108 of my speech introducing the Financial -Statement. The relevant
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[ 8ir William Meyer.] [21sr Mancr, 1916.]

facts are that, owing to the heavy demand for Councils at home for trade
purposes by reason of the excess of India’s exports over her imports, the
Becretary of State has had to draw upon us to an extent which we are unable
to meet from our Treasury balances. AsI said then, the normal course would,
in these circumstances, have been for the Secretary of State to draw against the
Paper Currency Reserve, paying the proceeds of his bills and telegraphic
transfers into f{ne Reserve at home in the shape of “ earmarked ' gold, and thus
permitting us to utilise a corresponding quantity of the rupees in the Reserve
on this side. In present circumstances, however, it is very undesirable for ibe
Secretary of State to lock ug more gold than is absolutely necessary, and it is,
of course still more out of the question for him to stop Council drawings and
let gold come out here asa private import. Nor, again, could the difficulty be
met by the purcl. se of silver for fresh coinage, since, in present circumstances,
this would take s long time andthe Secretary of State’s drawings are very
largely in the shape of telegraphic transfers.

* Consequently, -as I explained in my speech introducing the Financial
Siatewent, we had to fall back on the additional investment powers in respect
of the Currency Reserve given to us last year by Act V of 1915. Prior to
that the total extent to which we could invest assets of the FPaper
Currency Rescrve, instead of holding them in coin or bullion, was limited
to 10 erores in rupee paper and 4 crores (£24 million) in sterling securities
in England. The Actof last year—which gave temporary force, for the pariod of
the war and for six months ufter, to a recommendation of the Royal Commission
on Indian Finance and Currency—permitted us to increase this investment by
asum of 6 crores (£4 million), and the primary intention then was that
we should employ this money, if required, for the assistance of trade through
the Presidency “anks, or for weeting liabilities of our own in the event of un-
expected emergency. Bo, while previously section 22 of the Curroncy Act of
1910 permitted a total investment of 14 crores (Rs. 140 million), of which 4
crores (lis. 40 million) might be Home securities, the Act of last year raised
the first figure to 20 crores (Rs. 200 million). Last January, however, in conse-
quence of the Secrctary of Btate's heavy drawings, we were obliged, as I ex-
plained in paragraph 103 of my speech of 1st March, to enable him as well as
ourselves to take advantage of this additional investing power, and we there-
fore (by Ordinance) temporarily altered the second sub-section of section 22 of
the Act of 1910 by permitting investment in Home securities up to 10 crores
(Bs. 100 million), Thas while the total power of investment remained at 20
crores, the additional 6 crores could be used either here or in London ; and, as
I stated on the 1st March, the Becretary of Btate made use of this power to
the extent of £3 million or BRs. 4} crores, an amount which has now been
temporarily increased by £500,000, .

““ The Ordinance also made it clear that, in the event of our investing from
the Paper Currency Reserve in India, we could do so by the creation of fresh
Government paper ad hoe.

“ I said on 1st March that I would presently ask the Council to give this
Ordinance the force of law for the duration of the war and six months after ;
but it has now become nwmgtsowing to the Secretary of Btate's continued
drawings, to go & step beyond this. We do not propose to give him or ourselves
larger power to invest money out of the Paper Currency Reserve in the normal
sense of the term ; butin present circumstances, and given the necessity of
assisting the Home Government by refraining from further earmarking of gold
on account of Paper Currency in London, we think it is desirable to allow the
Paper Currency ‘Reserve to hold, instead of gold, a limited quantity of first
class short-term sterling seourities issned by His Majesty's Government, to wit
Treasury Bills, to a total amount not exoceeding £4 million. Treasury Bills
have by itc:mba amumuil; otx;:ea::ccy of lﬂorfnonthl, and asa matter ond the
investments already made rel Btate under his existi
~have been in 8 mo{xths' Bi.lﬂ. id Hog powers

‘“ This measure will enable the Becretary of State to satisfy the demand
for Council drawings without dangerous depletion of our Tml.zr; balances,
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REGISTRATION (AMENDMENT) BILL.

[21sr Marcn, 1916.] [ Sir William Meyer ; The Vice-President ; Pandit
Madan Mokan Malaviya.)

gince he will, when necessary, apply the proceeds of his Council sales to the
purchase of these short-term securities, and we on our side will oblain, for the
purpose of meeting the bills, an equivalent amount of Indian currency from
the Paper Currency Reserve bere, the rupee stock in which is at present very
strong. I think it will be admitted that the holding of these shori-term ster-
ling securities, which can be readily sold and converted into gold when required,
is the best thing that can be done to meet the present circumstances, and that
it does not go counter to the real spirit of the Currency Act.

“Consequently, the Bill, which I now propose to introduce, is of a two-fold
character. In the first place, it re-enacts the provisions of the Ordinance of
last January. Becondly, without enhancing the power of normal investment
against the Paper Currency Reserve, it enables the temporary holding in that
Reserve of short-tarm securities to take the place of gold up to a limit which, in
present circumstances, we fix at £4 million

“I mentioned in paragraph 103 of my speech of 1st Marc that,in applying
the additiunal invesiraent power given to him in January last, the Becretary
of State had purchased short-term securities of Lhe same general character as
those which he will obtain under the additional powers now proposed—as a
matter of fact (as ] have already said) three months® Treasury Bills. Conse-
quently, should circumstances ollige us to borrow from the Paper Curren
Reserve on our side as originally contemplated, he will be able to sell these
readily and =o enable us to operate

“ The Bill, which was placed informally in the hands of Hon'ble Members
for information yesterday, will, as I have already indicated, apply only for the
period of the war and six months subsequentry. It is, therefore, an emergency
war measure, and assuch I propose to ask that it be passed at once. Any
permanent alterations in the Currency Act which mav be necessitated by the
Reprrt of the Finance Commission, or by the experience of the war, will be
ung;rta'kcn apart from the present legislation when peace returns and mnormal
conditions are restored.

“T move for leave to introduce the Bill.”
The motion was put and greed to.

The Honble Sir William Meyer—“I now formally intro-
duce the Bill and also, for the reasons I have indic:ted, move you. 8ir, to
suapend the Rules of Business to admit of the Bill being taken into considera-
tion.”

The Hon'ble the Vice-President— I suspend the Rules of
Business."’

The Hon’ble Sir William Meyer—* I now move that the Bill
be taken into consideration.”
The motion was put and agreed to.

The Hon'ble Sir William Meyer —* 1 now move thut the Bill
bo phssed.”

The motion was put and agreed to.

THE INDIAN REGISTRATION (AMENDMENT) BILL.

n'ble Pandit Madan Moh~n M: laviya—*Sir, I beg
luuT?oe iggduce s Bill forther to amend the Indian Registration Act, 1908.
The reason for proposing the amendment is simple. In a receut case decided by
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the Privy Council, the oase of Jambu Prasad ». Aftab Ali Kban (I L.R. 87 All,
page 49), it was held by their Lordships that, in order that a documcnt requiring
n_s%istra.t.ion should be valid, it should have been presented for registration
either by the person who exeouted it. or, if it was presented ou behalf of a
person in whose favour it was executed, by the agent, representative or

ign of such person duly authorised by power-of-attorney executed and
authenticated in the manner mentioned in seotion 33 of the Registration Aot,
though such agent may bave been accompanied at the time of such present-
ation by the executant himself. TUntil that decision way passed, it was a
common practice with well-to-do laudlords, money-lenders, men of business
and pardenashin ladies, in whose favour the document was to be executed,
to send agents, munibs, gumashtas, servants or relations to the registration
office with the executant t@dpay the nioney payable before the registering
officer, and to see that the document was duly registered. In some cases,
such agents might possess a power-of-attorney of the kind required by
section 33 of the Indian Registration Act, 1908, but in the majority of
icstances where the creditor, trader or lady concerned was not a landed pro-
prietor, the most suitable man in the service of the person who was going to
advance the money or in the family circle available at the time, was sent to pay
.the money because ne was the most trusted man in the family or iu the service
-of the person. No harm accrued, and I submit no barm could accrue to the
person who borrowed the money. He was present at the registration and
-received payment. The agent who presented the docament was the agent of
the man who advanced the money, and whose interest it was to see that
_the document was duly i , he was sent merely to pay the money
down to the executant before the reristering officer and to get the document
registered.  But, Bir, section 32 or the Act required ‘that such agent
shouid be a person, representative or assign, duly authorised by power-
of-attorney executed and authanticated in manner mentioned in seotion 83 of
the Registration Act. * That section laid down that for the purposes of secticn
32, the powers-of-attorney next hereinafter mentioned shall alone be recognised,
(that is to say)—

“if the principal at the time of exeouting the power-of-attorney resides in an i of
British ludirr‘:: w‘:r?ﬁch this Act is for the time bm?go in foree, a r’ f-att ;, reouted
before and authenticated by the regi er sub-registrar within whose district or sab-district
the principal resides.”

“The language of the section being what it is, their Lordships of the Privy
Council decided, in the case to which I have referred, that where the person who
‘presented a document on behalf of the man who advanced the momney did
not possess such a power-of-attorney as has been described above, the document
had not been duly presented, and, the document not having been presented
according to law, their Lordships further held that the registering officer did
n«thavenn{ authority to register the document, and that the registration
effectod by him was ineffective. In that view, the claims of mortgagees to
recover amounts which they had secured by mortgages of property, which
had been registered on presentation by the agent cf the creditor who did not
hold a power-of-attorney as required by section 83 of the Registration Act, were
defeated The resnlt was that persons who had actuslly advanced money, and
who had taken all the care which they were required to take under the law,

‘axeept in one partioular, which by the practice of many years was rded as
an mniml:;oe:ltant matter of forw, had failed to obtaia the justice to which they
were entitled.

“It is to remedy injustice in such cases that I seek the leave of the Council

to amend the Begistration Act. The object of the amendment that is suggested

.is to provide that the mere fact that th> physical act of handing over a
document to the registrar for registration was perforned by a relative or agent

not holding a power of atlorney, ought not, by itself, to stand in the way

of the documem accepted as one validly registered, if the dooument was

otherwise duly regmmd. In the circumstances of.the oase, the need for

‘amending the Registration Aot is vbvions, The question that arises is, what is
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the best way of doing it * What I Lave suggested is, that it should be provided
by an additional section in the Aet that—

* Notwithstandiog anything contained in this Act, the registration of a document
registered before or ufter the commencement of this Act, shall not be deemed to b: jnvalid
by reason unly of the fact thut the document was presented for registration by an agent ot
duly authorized by a power-of-attorory execnted and atiested or authenticated under the
provisions of any enactment in force.

“ Buch an amendment would not affect any other provision of the Regis-
tration Act relating to registration, and if this was accepted, the result would be
that where a document had been presented by an agent of the person who
advanced the money, his claim would not be defeated.

“ The object of the second clause that I have suggested is to remedy
injustice do:.e by reason of this decision in cases decided before the amendmnent
I propose is effected. For this T proposs that ‘where any claim has
wholly or in part been dismissed, rejected or withdrawn after the 25th day of
November, 1914,'-——the date on which the decision of their Lordships was
pronounced,~* and before the commencement of the Indian Registration
(Amandment) Act, 191 , in a Court of first instance or of revision or appeal,
by reason ouly of the fact that a document was presented for registration
under any enactment in force by an agent npot duly avthorized by power-of-
attorney under the provisions of such enactment, the case may, if the gi(;missal,
rejection or withdrawal has had the effect of invalidating, in whole or in
part, the said aocument as between persons claiming or liable thereunder, be
restored on review in the manner provided by the Code of Civil Irocedure,
1908, for review of judgments, on application in writing made within six
months from the commencement of the said Act.’

“Bupport for this provision to give effect to the measure in a retrospective
way in order to save infustice. is to be found in the action of this very Council
when, in order to nullify the effect of another decision of their Lordships’
relating to mortgages, this Council passed an Act to amend the Indian Limita-
tion Act of 1908, and gave retrospective effect to the legislation.

“ Now, Bir, I am sure that it will be conceded on all sides that it is hard that
a man who has honestly advanced & loan chould not be able to obtain the help of
the Court in recovering it, merely becaunse of a technical omission, that techni-
cal omission consisting in the fact not that the person who presented the
document on his behalf was not authorized by him to doso, but merely that he
did not at the same time hold a power-of-attorney from him executed according
to the provisions of section 33 of the Hegistration Act.

* There are three ways in which the remedy can be applied. One is that
which I have suggested. A second one is by way of an amendment of section 33
of the Act. That section runs as follows :—* Except in the cases mentioned in
section 31 and section 89, every document to be registerel under this Act,
whether such registration be compulsory or optional, shall be presented at the
proper registration office—

by some person executing or claiming under the same, or in the case of
copy of a decree or order, claiming under the decree or order, or

by the representative or assign of such person, or

by the agent of such person, representative or assign, duly authorized
by power-of-attorney executed and authenticated in manner hereinafter
mentioned.’

It bas been suggested that the section should be amended by the omission
of the words, *duly authorized by power-of-attorney executed and authen-
ticated in manner hereinafter mentioned.’

“The third course, which has been suggested, is that the legislature may

ide that doouwents which have been imprcperly admitted to registration
Emdhngud of the provisions of scction 33, may be registered again on
production of & proper power-of-attorney or on msento.t'mn by the parties
themselves, within a prescribed limit of time, and a suit may be brought
on the basis of the sooumentno registered within a specified time.
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“ I may say at once that though I have suggested the form of amendment

- which is embodied in the Bill before the Council, I am not particular that that

very form should be accepted by the Council. My object is to afford relief to
persons who honestly advanced the money and to whom money is honestly due,
and to enable them Lo recover the amount which is so due.

“ If, after full consideration, after consulting those who ought
to be econsulted, 8 form of amerdment different from the one I have
suggested is considered to be Letter, I shall Lave no objeotion to accept
that form. But it seems to me that it is esscutial that some remedy should
be provided to prevent the injustice which has unquestionably been done,
and will, I fear, be done in many cases if there is no amendment of the law,
For these reasons, Sir, I beg to move that this Bill, which has been published
in the Gazette, may be referred to a Select Committee, consisting of the
Hon'ble Sir Reginald Graddock, the Hon'ble Mr. G. R. Lowndes, the Hon'hle
Mr. H Whesler, the Hon'ble Mr Achariar, the Hon'ble Mr. Qumrul Huda,

! the Hon'ble Mr. Setalvad, the Hon'ble Mr. A. P’ Muddiman, the Hon'ble Sir

Edward Maclagan and myself.

“1t so happens that the Hon'ble Mr. Lowndes, now our Law Member,
argued the case before the Prive Cuuncil when this maiter was up there, and
pressed for the view which their Lordships eventually adopted. I concede that
the,e is much to be said in favour of that view Butl have no doubt that he will
agree that, in view of the practice which had been followed hero for mnany years,
injustice has resulted from the decision, and I am sure he will Leip us with
his wide knowledge and experience 10 provide a remedy for it. I hope that it
will be 1ecoznized on all sides thut the state in which the creditors have been
left by that decision is unsatisfactory. [ hope it will be recognized that
some remerly ought to bu applied, and in order that the mst appropriate shou'd
be decided upon it is necessary that the m.fter should be couswdercd in Seleot
Committee, I therefore move, Bir, that the Bill be raferred to a Beleot
Committee consis.ing of the gentlemen whom I have named. ”

The Hon'ble Mr. Lowndes :—* 8ir, it is usual, I under<tand, to
discuss at this stage any nbjections there may be to the principies of the Bill.
But I sugge t that it may weet the convenience of the Council if we depart
somewhat from that practice on this occasion The opinious that have been
received by the Government of India with regard to this Bill are mainly
unfavourable, and our own view is, thatit is at all events possible that more
harm than good woull be dane by the adoption of the amendment proposed

“ There can, I think, be no doubt that the sections of the Registration
Act to which my Hon'ble friend’s Bill are d.rectel, form part of the outwork of
the defences against fraud which have beea set up by this Act. The amend-
ments pmpo;egadeal only with the stage of presentation of a document for
registration, and my Hou'ble friend lias suggested apparently that anything
connected merely with the presentation of the document is a mere formnfity,—-
ashecalled it a - technical question’.”

The Hon'ble Pandit Madan Mohan Malaviya :—" I meant
this particuiar formality.” ]

The Hon’ble Mr. Lowndes :—* This particular formality is the
formality of presentation The Jaw says at present that, for the protection of .

le against fraud, a document must be only presented for registration 1o the
meﬁ;ﬁ:ﬁm by one of the parties concerned, or by & perwon authorized in

i w:zato do it. If that is, as my Houn'ble friend has su

merely a technical question, merely s question of procedure, no amendmeat
of the Act would be required, because the Act already contains in itself a
sootion which would cover such a question. Bection 87 says in effect that
no mrl.uon of 8 document wounld be invalid by reason of any
informality of procedure. But the essence of the decision in the Privy
Coancil to which my Hou’ble friend has referred, is that this is not a question
of procedure, but is an intimate provision of the Act, as their Lordships say,
laid down as part of the defences against fraud I would also point out that,
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ever since the law of registration has obtained in India, exactly this provision
has always found & place in the Act, and until this very late period in the
history of the Act no objection has ever been taken to it. It has never until
v-3ently been found that it works hardship or difficulty.

‘“In the next place, it is to be noted that the injustice which my Hon’ble
friend seeks to remedy is one which is not due in any way to inherent difficul-
ties of the procedure uuder the Act. but is, if I may say so, due entirely to the
carelessncss with which the provisions of the Act arc observed. There is,
however, no doubt thal the stupidity of Sub-re:istrars in some cases has
induced possibly ignorant people to rely upon them to see that t.e procedure
that should be adopted is right, and tﬁe stupidity of Sub-registrars has fre-
zuently led 1o their accepting, in the face of the plain provisions of the Act,

ocuments presented by people not properly authorized under the Act, and
which they therefore ought not to have accepted at ail. It is, I think, re-
cognized that these cases bave occurred, and that to this extent, so far as igno-
rant people have relied upon the assistance of Bub-registrars, they find them-
selves now in a very difficult position, It may be that it is desirable to give relief
in such cases, if possible, where the parties concerned are entirely innocent
and the mistake can be traced direct] - to the mistake of the official. I have
sugrested to my How'ble friend that the relief which he desires might possib'y
be obtained without disturhing what I would call the foundations of the law of
registration, by some provisin which would allow the parties concerned in
cases of the nature referred to, to present the document anew for registration,
although the time limited by the Act for so doing had already expired, the new
time being limited to within such a period as may be considered desirable
from the time when the mistake which was made has first been found out.
I understand that my Hon'ble friend is willing to accept this suggestion, and
we think that it would probably be easier for either this suggestion for relief
or for any other possible one that may be brouglt forward to be discussed in
Belect Committee rather than in this Council, and if the Council agrees, we
theref.re suggest that this Bill may be allowed to go tc Belect Committee
on this understanding.”

The Hon'ble Ra' Sitanath Ray Bahadur :—*Sir, I also beg
to support the proposal for the a nendnent of Lthe Registration Act. I do not
sce how tne debtor can be jrejudiced by the d t being presented for
registration by a party who may not have been properly authorized under the
Registration Act. It does not prejulice anybody. Tuerefore the amendment
proposed is, in my opinion, very reasonable. I, therefore, beg to support the
amendment proposed by wy friend.”

The Hon'ble Pandit Madan Mohan Malaviya :—‘ Sir,
I thank my Hon'ble frieud the Law Mewmber for agreeing that this Bill should

to Selcct Committee. As I said in my speech in introduciog the Bill, my
objeot is that there should be some rel'ef, sufficient and adequate relief, given
tn those who have sufferec by reason either of failure on their part to comply
with the requirements of ihe law fully, or (which is more important) on_the
part of the Kegistrar tu perform the duty which the law laid upon him. Iam
quite t that the matter should be discussed in the Select Committee,
and I have no doubt that some form of relief will be decided upon which will

help the cause of justioe.”
The motion was put and agreed to.

THE TRANSFER OF PROPERTY (AMENDMENT) BILL.

Pandit Madan Mohan Malaviya—"1 beg
lm::'l':; Eoi?:édeuoe a Bill to amend the Transfer of Property Act, 1 82.
My amendment relates to the meaning which is to be attached to the word



‘4328 TRANSFER OF PROPERTY (AMENDMENT) BIILL.
[ Pandit Madan Hohan Malaviya.] [21er MarcH, 1916.]

“attested® in dealing with documents which require to be attested under the
Act. For along time the word ‘attested,” which is used in section 59 of
the Act, was interpreted in n.ore than one Province as including ot mer;l;
the witnessing of a c{:cument by the person in whose presence it was executed,
but also the witnessing of it by a person to whom an acknowledgment was
made by the person executing it that he bad executed it. That was the view
taken by the Bo.bay High Court ; that was the view which was taken by the
Allahabad High Court. In Calcutta and Madras, however, a different view
had Leen taken. Therc it had heen held tbat ‘attestation’ meant that the
document had been witnessed by a person in whose presenoe the document bad
been actually executed. In thisstate of affairs, in the case of Shama Patter ps.
Abdul Kadir (reported in I.LL.R. 35, Mad., p. 607) which wentup to the Privy
Council, their Lordships there held that the word * attested’ used in section 59
of Act IV of 1582 meant sizned by a witncss who saw the actual execution of
the deed. and that the attestation of a mortgage deed on a mere acknowledgment
of his signature by the executant was not a compliance with the law. AsIhave
said, until that decision was passed, there was a divergence of opinion among the
Indian High Courts as to the meaning to be n.l.tachegeto the word *atiested.’
The Calcutts and the Madras High Courts took the view whioch their Lordships
of the Privy Council have now taken. The Bombay High Court had, at one
time, held that the word ‘attested’ included attestation upon acknowledg-
ment, but in a subsequent case, that Court also arrived at the same conclusion
asthe Calentta and Madras High Courts. The Allahabad High Court had
always held that the word ‘attest’ would include attestation upon a
personal acknowledgment by the executant of his signature. This being so, the
effect of the decision of their Lordships of the Privy Council in a 1 part
of the country is that money-lenders seeki.g redress in Courls of law for the
recovery of monies advanced on mortgage securities, often find themselves at
the mercy of aitesting witnesses, who, if they should be dishonestly inclined, are
able to utilise the occasion to extract paymeut from one party or the other.
This will partioularly be the case where most of the attesting witnesses are dead,
and only one or two are left alive. Itis a}tvgnmhended that many claims have
‘already been dismissed on the authority of decision mentioned above, and
while redress has thus been denied to those rightfully entitled to recover their
debts, dishonest debtors have found a new method available tv them of avoiding
. payment, by trying to tamper with the evidence. In the United Provinoces
and the Punjab, in the case of mortgage deeds executed by Pardanashin ladies,
who, according to the custom of the country, do not appear except before very
near relations, the hardship caused by the restricted interpretation of the
word ‘ attested * will be still greater.

‘It is in this state of things that I have been pressed to invite the atten-
tion of the legislature to the need for amendment of the existing Aoct, to define
what © attest ' should be held to mean. Naturally, Bir, in considering the
mﬁon, reference has been made both in this country and in the Privy

neil to cases decided under the English law, dealing with the ion of
attestation. Their Lordships have followed modern ntfem'lions in England in
.which it has been held that the word ‘attest’ weans that the n who
witnesses & document should have seen the person executing it actually sign it.
.In earlier cases, however, for a long timefmt, it was held in Ln-\fnthnt
atiestation would include not merely the witnessing of a document which had
.been executed in the presence of the witness, but also the witnessing of a docu-
ment the execution of which had been acknowledged to him by the executant.
Grayson versus Atkinson (2 Ves. Ben. 455, Be. 28 English Reports,
291 at pages 292-293) decided in 1752, Lord Hardwicke said :—

¢ It is insisted that the word affested wuperadded to mbseribed imporis shall be
witnesses to the very act and Jactum of signing, and that the W?Pa&ml ging that
to have been done by him, and that it isin bis bandwriting, is pot sufcient to emable
to sttest ; that is, it must be an sttestation of the thing itself, not of the acknowledg-
To be sure, it must be an attestation of the thing in some semse; but the question
this clause, as abstracted from the subsequen 18, if they attest upon the acknowledg-

t of the testator that that is his hand writi . W er that is not an attestation of
and whether not to be construed as to the rules of law and evidence as all other

E

"

1t
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attestation and signing might be proved ? At the time of making that Act of Parliamznt,
and ever since, if o bond or deed is executed by the person who sigms it: afterwards the
witnesses arc called in ; and Lefore these witnesses he acknowledges that to be his hand ; that
it always considered ae an evidence of signing by the person ting, and is an attestation of
it by them.’

*“ A similar view was taken in Ellis persus Bmith decided in 1754. These
cases were followed in White versus Trustees of the British Museum (6 Bing,
9619, Be. ﬁ'I.SI'J English Reports, 1803) decided in 1829. In that case Tindal,

. J. said—

*1t has becn held in 8o many cases that it must now be taken to be settled law, that it ia
unnegessary for the testator wctually to sign the will in the presence of the three witnesses
whe enbecribe the same ; but that any ackoowledgment before the witncsses that it is his
sigrature, or any declaration before them that it is his will, is subscription of the witnesses
complete. The case of Ellis persns Smith, which was decided bg Lord Cl Ner Hardwicke
aspisted by the Master of the Rolls, Sir J. Strange, Lord Chief Justice Willis, and Lord
Chief Baron Purker, all persons of high and emiuent authority, is express to the latter
point.”

.- “ Now, 8ir, as I have already staled, in subsequent cases the view taken in
English law Las been that ‘attested ' meant that the witness should have been
present as a witness and should have seen the executant sign the document.
hese cases are of 1848, 1250, and 1855. The question is in what sense the
Indian legislature used the word ‘attested ’ in its cnactments. The first Act
to which I will refer is Act X of 1865. In section 50 of the Indian Succession

Act the word “attested * has been used, and that section says that—
¢ The will shall be attested by two or more witnesses, each of whom must have seen the

testator sign or affic his mark to the will...... or have received from the testator a personal
knowled, t of hie signature or mark.’

“ 1 submit, 8ir, that it is important to note the date of this enactment,
which is 1865, while the last English case relied on had been decided several
years before, about ten years before. And yet after that decision had been
passed, the legislature in India, in laying down the meaning which should
to the attach word © attest’ expressly said—

“ The will shall be attested by two or more witnesses, each of whom wust have seen the
testator sign or affix his mark to the will ........ , or bave received from the testatora
.personal scknowledgment of his signature or mark.

“ According to the more recent English decisions this meaning could not
be attached to tEe word “attest,” because it went clear against those decisions.
But if in spite of them, the legislature here thought it fit in enacting that the
will must be attested by witnesses, to expl:in that these witnesses might be
either those who have seen the testator sign or affix his mark to the will, or
those who have received from the testaior a personal acknowledgment of his
signature or mark, I submit, 8ir, that the Indian legislature clearly indicated
.that it attached the larger meaning which was attached to the word *attested ’
in England according to the earlier decisions, ée., the meaning which would
include not merely the signing of the document by a witness who had seen it,
but also the signing of the document by a witness to whom execution of that
document had been acknowledged. I therefore venture to think that it would
be more correct, more in the fitness of things, in construing an Act of the
Indian legislature, to take that as a guide in deciding what meaning should
attach to the word ‘attest’

« It was subsequent to this that the word ‘ attest’ was used in the Transfer
of Pro Act, IV of 1882. And therefore I submit that the view tske?; by
the Allahabad High Crurt, that it was reasonable to suppose that the inter-

. tion put upon the word * attest ' in section 50 of the ndian Succession Act
alionld, in the a of good, technical or substantial re: to the_contrary,
be taken to be the meaning in which the word is used in section 59 of the

. Tranafer of Property Act, is the correct view. )

« Now, Sir, that was in 1382. But we have other indications to show that

: the Indian legislatures have attached the larger masg:f to the word ‘attest,’
and oue such indication is to be found inan Act passed so recently as 1910, I
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mean the Oudh Estates Act I1I of 1910, That Act contains u definition of the
word * attest * as-follows :—

*Attest with its grammatical varations, when used with reference to soy instrnment
other than a will, means to sign such instroment as a wituess, in the presence of the cxecutant
after having seen the executant sigo the same or after having received from the exicutant s
personal acknowledgment of bis signature to the same °.

“ No doubt that Bill was passed by a local legislature, but no enactment is
put on the Statute Book of any Province unless it has received the sanction of the
Government of India, and so we take it that the Government ¢ f India, so recently
as 1910, gave its fuli suthority to an interpretation incorporated in section 2(2)
of the Oudh Estates Act III of 1910, wherein the larger and older meaning is
attached to the word *attest’ I submit, Sir, that the Government of India
did so because they probably had in minod the fact thatin earlier years the
word ‘attest’ had been used in the larger sense, and had becn interpreted in’
that sense by various Courts in this ccuntry; and they probably also had in
mind the circumstances peculiar to this country. They knew, for instanoce,
that the provisions of section 59 would govern all documents whether they
were executed by men or women, and so documents executeld by pardanashin
ladies; and they knew that in the case of pardanashin ladies it was impossible,
owing to the customs which prevail in this country. that they should come and sign
s document in the pre-ence of uther persons. This diffienity was probably present
to their miuds, that in the case of those ladies it world be only near relations
before whom a document ecould be attested by them, a.d that it was not safe
for the creditor to rely on such nerscns as witnesses.

. “In view of all these considerationt, it is not improbable that the legisla-
ture attached the larger meaniug to the word ‘riiest’; and while it was
no doubt open to their Lordships of the Privy Council to follow the more
recent English decisions, I venture to say that they should have—I say it with
great respect, but I think it my duty to s1y so —that they should have given
more weight to the special circumstanocs of this country and to the fact that the
enactments pas ed by the Indian Legislature are intended 1o govern the dealings
of persons residing in India and for the special circumstsnoes of India. I
hope what I have submitted is sufficient to show that it cannot Le affirmed with-
out doubt that in using the word ‘atiest * in section 59 of the T'ransfer of Pro-
perly Act the Government of India—the Legislature of India—really intended ;
it cannot, I submit, be said without question, without doubt—that the Legisla-
ture in this country intended to attach the stricter meaning to the word
‘ attest’ which has been attached 1o it in the later decisions in England, when
we have, in section 50 of the Indian Succession Act, a clear indication to the
contrary.

“ Now, Sir, there are two courses open to us in order to remedy what icjustice
has been done. 8o far as my Provinces are concerned, ever since the time that the
Transfer of Property Act was passed until the d=cision in the case of Bhama Patter
9. Abdul Kadirin 1912, the public at large believed, and the Courts accepted and
supported the belief, that attestation included signing by a witness to whom the
execution of a document had been mknowledﬁn To that state of things came
this decision. It cams like a bolt from the blue, and it has been the source of
much injustice. In England, Sir, there is mauch greater hesitation shown in
unsettling decisions which have long been uniform even though there may be a
doubt entertained as to the correctness of those decisions on strictly
techuical unds. Here in my Provinces the effect of this decision of
their L ips has been that the practice of 33 years has been put aside and a
new view has been enforced upon the public to their great detriment. In this
state of things I am driven to seek the help of the legislature. I ask that the
legislature should now clearly say what meaning it intended to attach to the
word ‘attest’ as it is used in section 59 of Aot IV of 1888. Their Lordships may
be pe:fectly correct; 1 have no doubt they are correct—it would be impertin-
ence on ELM to suggest ﬂ:mn not correct in i.ntea:.nting the word
* attest,’ 80 far a8 England and English law are concerned, 10 the way they do;
but I submit with great respect that it is not so clear that they are equally
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correct in saying that the Indian legislature used the word in the stricter and
narrower senss. 1 thercfore suggest that in conformity witn the practice which
has prevailed in the United Provinees, and which prevailed for a long time also
in Bombay, the legislature should now declare what meaning it intends to
be zttached to the word * attested * as used in the Transfer of Property Act by an
amendmeunt of the kind I have suggested. What I have suggested, Sir, is that
after the definition of the word * instrument ' in section 8 of the Transfer of
Property Act, the following definition should be inserted :—

“ ¢ Attest’ with 1ts grammatical variations, when used with refercuse to auy instrament,
means tO sign such instrament as o witness in the prescoce of the executant thereof afier
beving seen the executant rign the sume, or after buvin. received from the executant a
personal acknovledgment of his sigoature to the same.’

“This is in conformity with section 50 of Act X of 1865 and with seclion
2(2) of the United Provinces Act ITI of 1910, from which I have borrowed
the wording largely.

“Itis open to the legislature to say that it will not do anything
of the kind thn.tIsugg'est. It is oper to the legislature tc say that the
decision of their Loraships is sufficiently clear and that it should be biuding
upon the people of this country. But then it will leave an obvious wrone unre-
medied. And I submit that in all such matters the people of the country are
entitled to have a wrong of the nature in question remedied ; they are
entitled to ask the legislature to detine the meaning of an important
word used by them, when the highest Courts have differed in interpret-
ing them, in order that the ends of justice should be promnted and
not defeated There is no danger, Sir, I submit, that if the interpretation, I
vontend for, is accepted there will be any harm done to any pariy. On the
contrary, it is mors likely, as hasbeeu pointed out, that the danger of witnesses
perjuring themselves will be minimized And in that view, and for these
reasous, 1 ask for leave to introduee this Bill, and I submit that it should be
referred to a Belect Committee, consisting of the Hon’ble Sir Reginald Crad-
dock, the Hon'ble Mr. Lowndes, the Hon'ole Mr. Wheeler, the Hon'ble
Mr. Achariar, the Hon'ble Mr. Qumrul Huda, the Hon'ble AMr, Setalvad,
the Hlfun'ble Mr. A. P. Muddiman, the Hon'ble Sir Edward Maclagan and
myself.

“There is only one thing more which I have to add. 1have suggested that
retrospective effect should be given to this measure, and as I apprehended,
opinion is very much divided on this point I know that opinion is divided
also cn the main provisions of the Bill ; but I submit, Sir, that the reason for
my suggestion is to be found in the action which this very legislature took in the
case of mort, in 1908 by enacting section 31 of the Indian Limitation Act
of 1908. If this recommendation is not accepted, there is no other remedy open to
the le who have suffered injustice by reason of the decision of their Lordships
of LE:oﬁrivy Council. It has been said that dond fide transfers might have been
effected in the interval that has passed, and that they should be protected.
That is a matter certainly worth considering, and when the Bill goes into Belect
Committee, all these and other aspects of the question will, Thave no doubt, be
considered. But my ‘main object in introducing the Bill is that there should be
some relief provided in order to save people from the injustice which has been
wrought upon them by a too strict interpretation of the law, which I venture
again to say, with all the respect that is due to their Lordships of the Privy
Council, is clearly not in consonance with the intentions of the legislature, as 1s
indicated by the other enactments to which I have drawn attention.
I beg to move, Sir, that the Bill be referred to a Select Committee.”

The Hon'ble Mr. Madhu Sudan Das:—“8ir, whether a
icular decision of the Privy Council works hardship in this country or not
is sltogether a different question. But the Hon'ble Pandit Malaviya in
introducing this Bill has argued that when the legislature used the word
“attest’ in the Transfer of Property Act, it had before it the larger meaning
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which it has in section 50 of the Indian Succession Act. I do not think that
seotion 60 of the Indian Succession Act puts a larger meaning upon the word
‘attest,” because that very section says that either a will must be attested by a
person or the signature or mark of the cxecutant must be admitted before a
witness. That very fact that there is an additional provision to the effect that
an aoknowledgment of one’s signature might be sufficient shows that it has
not got the larger meaning. There can be no l}uestinn that the legislature
when enacting that provision had before it no larger meaning than the word
¢ attest’ paturally means; but in the case of wiil the legislature found it
necessary lo make an additional provision cousidering the condition of the
country, knowing that there are many ignorant men here who do not know
to write, and conset!uenlly put their marks; I say taking all these
things into consideration the legislature thought it prudeni to have a
provision in addition to the ordinary attestation. Now, wiik this addi-
tional provision before it tha legislature passed the Transfer of Property
Act, using the same word that had been used in the Succession Act.
The necessary legal inference is, according to known laws of legal interpretation,
that the word was used by the legislature in the subsequent Act in the same
sense in which it was used in the previous Act. Conscquently, the Jearned
Mover's argument that the legislature in passing this ‘I'ransfer of Property Act
had before it the larger meaning of the word *attest’ does not hold good.
Then, Sir, it is very true perhaps that, considering the differcuce in the
conditions of life between England and India, whatis good law in England,
suited to the conditions of that country, may not be suitable in India;
it is for the legislature to decide whether there should be any variation in
provisions on similar subjects. But the Privy Council could not do
otherwise than interpret the word *attest’ as it stood in the Indian
Statute Book then. 8ir, if tiiis Council considers that the word * attest®
with the meaning that has been attached to it by this legislature is not suited
and requires a particular definition, then it cannot lay down a definition of
the word without at the same time incorporatirg that definition in the Buoces-
gion Act. It is one thing to define a word and it is another thing to provide
an additional provision. If adefinition of the word * attest' iz made, then
the same dei?n.ition would apply to the Succession Act or any other Aet. 8o
perhaps it would be a better thing, if the Gouncil is of opinion that a change,
1o the circamstances, is nec-ssary, to add an additional provision as there is in
the SBuccession Act. But I think there is an objection to this, because an
amendment of the Succession Act is not before this Council. It is only an
amendment of the Transfer of Property Act, and we cannot define a word in
amending an Act ina way which might affect the significance of that v
word in another Act. Then, 8ir, this attempt to give retrospective effect
toa provision like this places the Legislative Council in » very novel position.
I do not remember the circumstances under which a pariicular amendment
was made to which reference has been made by the Hon’ble Mover of this
Bill ; but ifwe think it proper to bring before the Council and seek at the
hands of this Council remedy against decisions of the highest Judicial tribunal
in tne British Government, this would actually be using Council as a Qourt
of review of the judgment of the Privy Council or any other Court. *‘ Re-
trospective effect ' means practically setting aside théir judgments; and
there would be a good deal of confusion if this principle is introduced. Where
would be the limit of the review ? Buppose, for instance, the Privy Council
and the High Courts have passed a decision interpreting a certain clause
which is not snited to the conditions of the country or has worked hard-
ship in a icular case, and some person in this Council takes up this
matterand brings in a Bill before this Council say five years or ten run alter,
saying that there has been a hardship and that an amendment should be made,
the Council unde.ruke ﬂm? Of oourse it i.nq.uite open to the legislature,
when it finds that a particular section has been working hardship in the country
from reports of cases, to deal with it in the periodical amending of enactments.
But if a Bill is inl:mdt\;?:l with reference to a particular case, then I submit with
all my sympathy for the particular case and for the parties conoerned,in the case,
that {t'{o Mndng a very dangerous principle into the Legislative Oounoil.
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“T daresay that if it is thought proper that in a particular case hardship
bas been done the legislature will do what is proper. But as I said I think $his
is a very nove! principle ; a Billis introduced, and after it is introduced il is
said ¢ do anything you like, here is the Bill, you may expunge the Bill' and
enact something else. 1f youexpunge the provisions of the Bill where is the
Bill except its headline ? Then where is the Bill before the Council togotoa
Belect Committee? "

The Hon’bl: Mr. Lowndes :—* Sir, it seems to me that this Bill
stands on very much the same footing as the Jast, and should be treated in the
same manner. The Hon’ble Mover has treated us to a foretaste of the nature of
the discussion that is appropriate to a Bill of this sort. Probably, it will sunit
the convenience of the majority of this Council that this discussion should take
piace in the more irformal atmosphere of a Committee-room than in this
Uouncil Chamber. There may be various argumenis by which the Bill can
be supported, but I doubt if we can enumerate anong them the fact that the
Hon’bYe Member disapproves of the decision of the Privy Council to which he
has referred. There may be good reasons for altering the law, but certainly
there appear to be no reasous for sitting in appeal upon the Judicial Com-
mittee. The replies which the Government of India have received to the
circulation of this Bill seew to make it quite clear that the main proposals
of it, both as to the definition of the word  attest ' and as to the re!rospective
effect which it is proposed to give to the emendation of the law, have met with
no response, or, I might put it better, have met with an unfuvourable
respouse.

* It seems to me that it is expedient that I should explain to the Council
very shortly, what are the real objections to the Bill because, if my Hon'b'e
friend will forgive me for saying so, he has not touched upon them. Tha
positior is that at present a mortgage is only valid if it is signed by the
mortgagor actually in the pr of two attesting witnesses. Now it unfor-
tunately happens that forged documents are got up from time to time and
produced sometimes some years after the date when the original is alleged to
have been executed. If you have this safeguard that three people have got
to be present at the same time and in the same place and must sign the
document in the presence of one another, which is the law as declared by the
Privy Council, it is obvious thai there is much greater difficulty put in the
way of the forger a.d of those who seek to support the forgery than if the law
says that it may be signed by the mortgagor iu his own house. It may he
sigued by one attesting witness to-day in the attesting witness's house merely
on the acknowledgment of the mortgagor and be xifhned by the second attesting
witness in his house the day after merely on the acknowledgmeut of the
mortgagor. It is a common thing in this country to have half a dozen
witnesses to such a deed, and if they can all attest at different times and
different places, their signatures are no real guarantee of the genuineness of
the deed. There would be no diffienlty, for instance, in one witness deposing
in the case of a forgery that he was sitting in his verandab at 10 o'clouk
on Friday aud the sccond witness that he was in his verandah at 10 o’clock
on the Saturday, and that on each occasion the mortgagor came up aud
said ‘I have signed this deed will you put your signature’. I think it
will be clear therefore to the Council that there are very grave objections to
accepting the provisions which this Bill seeks to enact, and this has been
very clearly recognized by the judgment of the Privey Council itself in
the case which has been already referred to, and which is the foundation
apparently of this Bill. That what I am saying is of great imPorhm:e will
be seen from the following passage in the judgment ; their Lordships say :—

* Section he Transfer of Pro Act in requiring that in a certain class of
cases & . ot;:neh effected only hy“:‘r{gia‘md it:qltrnmgil signed by the mortgagor aad
attested by at least two witnesses could only mean that the witnesses were to attest the fact
of ezecution. And sny other constraction in thll“boﬂ!-lhll!’ n?umfmwonld remove the
safeguands which the law clearly intended o impose against the pery of frands,
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T only put forward this as showing the other side of the picture to that which
has been brought before the Council in the argsuments of my learned friend.
At the same time, it seems t0 me that we have to recognise the fact that tho
High Court in the United Provinces has, for many years pust, adopted a differ-
cul interpretation to the word ‘attest’, aud that it has laid down that, accord-
ing to the law in the Transfer of Property Act, it is sufficient for the attesting
witnesses to attest not what the Privy Couneil call the execution of the docu-
ment, but merely an acknowledgment of the mortgagor on a subsequent occasion.
It is not unreasonable to suppose that innocent parties may have been misled
for some yvears past by the decision of the United Provinces Courts, and seeing
that the mistake that bas been made is & mistake of the Court, it is not unrea-
sonable for Government to do anything that can fairly be done to remove the
injustice which may result. Whether this can best be provided for bg' anything
in the nature of a Bill applicable to the whole of India, or whether the simpler
course would not be for the United Provinces themselves to pass a validating
Act applicable to the particular cases in question in that province, is for consider-
ation ; but, under the circumstances, we think it would be better that the ques-
tion should be discussed in Committee and if the Council agrees, this Bill can go
toa Special Committee in order that the various aspects of the oase oan be
discussed there If this course commends itself to the Council, I would ask
that they should agren to the present motion, on the understanding that the
course 1 have indicated will be followed,”

The motion was put and agreed to.

RESOLUTION EE THE GROWTH AND DEVELOPMENT
OF INDUSTRIES IN INDIA.

The Hon’ble Sir Ibrahim Kahimtoola :—* Sir, I beg to move—
 That this Council recommends the Governor General in Council to ba pleased to lpfoint
uld

s Committee of Officials and Non-Officials to comsider and report what measures should be
adopted for the growth and development of Ind “wiries in India.’

“ Two years ago when I first tried to bring forward a Resolution on the
subject of industrial development in India, T had intended remarking that it
was merely a commonplace to say thet a wealthy or even a well-to-do India
was of far greater advantage to England than a poor India. How well this
view has been borne out by subsequent events must now be apparent to all,
TPhe experience of the war has clearly shewn that the economic well-being of
the component parts of the British Empire is a tower of strength to Great
Britain, in every crisis which may arise in the history of that country. No
one can deny that India has contributed her best towards carrying the world
war to a successful conclusion, but what she has done is nothing compared to
what she would have willingly done, had her economic resources been helped
to be developed in the past. In this connection, the people of India gratefully
acknowledge the warm tribute which His Excellency and the Hon’ble Bir
William Meyer have paid, both in this Council and outside, to the burden
which India has borne so willingly in this world-conflict.

It cannot be gainsaid by anyone acquainted with Indian conditions that
the greatest need of the oountry has been its economic well-being, and many
able minds have been in finding effective remedies for solution of
the problem. British rule in India, with all its beneficent measures for the
welfare and well-being of its people, has in a way contributed towards
accentuating the economic backwardness of this country. Bteady
has been made in varions directions. Indin.thwughtheueozm
power, has been brought nearer to England, and may, by the heip of science, be
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expocted to be brought much nearer still. An extensive programme of railway
construction has been carried out. Education and sanitation have been fostered.
In consequence of the cumulative effects of all such factors, our wanis have
largely multiplied, and the cost of living has’steadily risen. What were orce
reEB ed as luxuries have now become necessaries. It can be easily imagined
what economic effects must be produced upon a poor country in such close
contact and association with one of the wealthiest countries in the world.

* In drawing attention to these points, I do not wish to be misunderstood.
It is no: my intention to create any impression that I desire in any way to
deprecate these measures. I fnlly recognize that they bave contributed towrcds
our culightenment and improvement, better conditions of publie health, facili-
ties of travelling and transit, and our comforts and convenience. The country
wishes to press for more educational institutions, more extended application of
sanilary science and more railways. My object is to merely invite the atten-
tion of this Council to the fact that, with the progress and advance which India
has undoubtedly inade in various directions under British rule, our eronomic
backwardness has cume more prominently to the [ore, and that the country
demands unanimously and insistently for suitable and adequate measures to be
adopted for substantial advance in the direction of our economic well-being.
1t is with this ohiect that I have brought forward my Resolution before this
Council, in the firm cunviction that Government will be pleased to confer a
lasting obligation on the people of this country by helping in the grewth
and development of industries in India as one of the principal factors to ensure
our economic advancemeunt.

“ I recognize that it will be within the discretion of the Government of
India to determine what specific points should be referred for the consideration
of the Committee which I am asking themn to appoint. I should like, however,
to suggest that the followine may suitably form some of these points :—

(1) Whetlier representation should be made to the Home authorities
through the Secretary of Btate for India for securing to the
Government of India full fiscal autoncmy, specially in reference
to Import, Export and Excise duties;

(2) whether (a) protection () granting of hounties and subsidies (c)
guaranteeing certain rates of interest on capital invested in
approved industries, should be availed of in such cases and for
such time as may be deemed neoessary ;

(3) whether & special expert staff should be maintained to carry on
research work and institute detailed inquiries into the possibility
of successfully initiating and establishing new industries in India
and to_supply expert advice for the development of existing
industries ;

(4) what means should be employed far securing a sufficient supply of
skilled labour ;

(5) what special railway facilities in the matter of fares and otherwise
are needed ; and

(6) whether any special res are y to attract capital and
secure banking facilities ?

The list I have given isin no way comprehensive. I have not included
in it such points aftt'he foundation of commercial museums to briag the pro-
ducer and the corsumer together, or the establishment of Provineial Depart-
ments of Commerce and Industry to render ready help and encouragement.
1 have also not included points in regard to the development of our agricul-
tural industry It must not be understood that I am in any way indifferent
to an industry which is not only the mainstay of the oounhgz but upon the
development of which sucoessful industrial enterprise de&eon . I have not
included agricultural devalopment in the list, because Government of
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India have a free hand, and are keeuly alive to the great importance ofjithe
subject. They have provided a special department with a Member of Couneil
in charge to look after it, and from the able and business-like speech which my
Hon'ble friend Mr. Hill made in introducing the Budget heads of revenue and
agriculture, he gave the Council interesting and valuable information as regards
the measures which are beingadopted to promete this industry. I feel confident
that, during his term of office, he will do everything in his power to further the
interests of agriculture, and thereby contribute towards the economic well-being
of Indin. India wishes to depend upon her own soil and her ewn' factories
to supply L.r wants, and to build up her economic strength Tu this oon-
nection, I should like to draw the attention of this Council io a Resolution
which was to be piaced before the Associated Chambers of Onmmerce in
London. It runs as follows :—

‘ The strength of the nation lies in oor power to prod our requi ts from our
own soil and our own factories *

** Indian public opinion demands that India’s national strength should be
developed <n identical lines. If a powerful and wealthy nation like England
considers it nece:-ary to add to its economic strength by means of producing
her requirements from her own soil and factories, how much more necessary
the satie policy must be fora poor country like India? India is very favourably
situnied in this matter. It has been held by experts that there are four
principal factors necessarv for the success of industrial enterprise, namely (1)
supply of raw material, (2) supply of labour both skilled and unlki!lec{, (3)
capital, (4) markets. India has an abundant supply of raw materials which
she yishes to turn into manufactured products. Bhe does not wish to engage
at present in the manufacturing of articles the raw materials for which she
does not produce She has a plentiful supply of unskilled labour, and she has
extensive markets of her own. 3he is certainly deficient in skilled labour,
but that deficiency can be overcome by importing it to begin with, and by
producing it for the future by the foundation of technological institutions,
and by apprenticeship in going manufacturing concerns both in India and
elsewhere. The question of capital is rather a difficult one. It has been
stated, and I think correctly, that Indian capital is shy. It is shy, because
under present conditions the chances of success are doubtful. I venture to
think that if, existing conditions are changed and the prospects of suc-
cessful industrial enterprise become reasonably possible, capital in India will
lose its shyness, and will -be available for all immediate wants. India will

fully accept and pay for any help she may receive from England in
r efforts towards her industrial regeneration botg in the matter of supply of
skilled labour and capital T wish to make it perfectly clear that, in moving
this Besolution, I have not the least feeling of jealousy against British enter-
ise in India. On the oonl.rsr{, I firmly believe that English capital and
nglish skill will be materially helpful in the economic salvation of India.
Provided that the factories are established and worked in India, I would
warmly welcome British enterprise and wish it every success. Establishment
of successful industrial undertakings in India by Englishmen is, to my mind to
the present and ultimate advantage of this country. The people wiLl’ﬁnd em-
ployment in such factories, and be trained in tue course of time to start similar
i Ananmmqi:hnfwhntlmlwﬂlmmionthajuhindutryin
Bengal. It has been established by British enterprise, and is still mostly” in
British hands. It has been, and is still, paying handsome dividends Let such
E:ﬂts go into the pookets of really en ising men, be th Eng-
men or Indians, pmndﬂi.u.l have already said, that the e‘y"m
are established in this try. India ot always remain an open market
for the manufactures of other countries. She earnestly desires o graduall
reach a position of one of the foremost manufacturing countries in t worl!
A position which her resources make it easily pomsible to attain.

I need not tell yon, Sir, that there is a consensus of opinion lnv'nrz
gro

people of this country that, as a condition precedent to the
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development of industries in India, and to build the national strength of this
country, it is essentially necessary that the Government of Iudia should have
complete freedom in fiscal watters. Inlia desires that her Government, following
ibe lines adopted by other civilised Governments, should take a direct hand in
co-operating and helping the development of industries in India. If Japan and
Germany have succeeded within a short period of about 40 yeais to reacl: a fore-
most position as manulacturing countries amongst the nations of the world,
by the joint co-operation of Government and the people, theee appears to be no
reason why India, with all its natural advantages, should not reach equal, if
noi a higher, standard. For many of their manufacturing industries, both
Japan and Germany are obliged to depend upon imported raw materials.
If, in epite of this drawback, they have successtully accomplished their aim,
there appears wo reason why Iudia should not be able, with a cordial and
wholehearted svpport of her Government, to achieve success with all the
necessary raw materials available on the spot.

“The outbreak of the European war has opened the eyes both of the
Government and the pl.»o]ﬂﬁ to the unsatisfactory conditions prevailing in
India in consequence of her helpless dependence upon foreign countries for
ber everyday requirements. I readily recognize that efforts are being made
by the Government in many directions to meet the needs of the situation.
It appears 10 me, however, that, unless the hands of the Imperial Government
are free in fiscal matters, the results will mnot be adequate. If the
Government of India were free to adopt measures sulely in the interests of
the people of this country, without any restrictions or limitations in fiscal
matters, our industrial development would be in a fair way of successful
accomplishment. India wants fiscal autonomy as the first step towards her
industrial regeneration, and if Indian public opinion is to have any weight
in the determination of this question, we ought to get it at once. Government
will have noticed that in recent times many Conferences have been held
and many newspaper articles and correspondence have been published put-
ting forward a demand for fiscal autonomy. There is nothing unusual in this
demand. The British Empire consists of large territories in different parts
of the world, and each sell-contained unit has a Government of its own. The
Governments of the British Dominions are empowered to determine their own
fiscal policy suitable to their economic conditions and circumstances Fach
unit of the Empire has its own special economic needs and requirements
which require to be promoted in accordance with local conditions. Whether
the Government of each self-contained territorial unit takes office by the vote
or voice of the people, or occupies its position by nomination by the Crown, it is
the form of Government regarded as best suited to it by Great Britain.
‘Whatever may be the method by which Governr.:nt is constituted, there
can be no question that such Government, if you give it the exalted
name, should be allowed full freedom to determine what fiscal policy is
suitable tothe special conditions prevailing in the territory under their

. My claim that the right to determine fiscal measures best suited
to the economic needs and requirements of India should vest in the people who
are entrusted with the administration of the country, appears to me unassailable.
As illustrating what can be accomplished by sincere co-operation between the
Government and the people, the case of the industrial development and
eoonomio growth of Japan may be advantageously cited. It was in the year
18685, 4. e, about 47 years agv, that the first Joint Stock Oompa::g. was formed
in Japan under the auspioes of, and direct encouragement of, the Japanese
Government. Ever sinoe that time the industrial development of the ocountry
bas formed one of the principal tasks of the State How eminently successful
these efforts have proved is known to every one who has taken any interest, in
the subject. No difficulty, however unsurmountable it may have appeared at
first sight, was allowed to stand in the way. If railways and steamers were
required to facilate transit, they were built, and raw materials imported and
mapufactured goods exported at special rates in many cases below what
may be justifiable on the commercial basis. To help the provision of
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capital, banks were started and capital was encouraged to become liquid and
available. When in 1895 it was found that the development of industries
needed the help of protection, tariffs were thought out and applied. They
were not deterved by any scientific arguments in fivour of free trade. Un-
deterred, as 1 have said, by fanciful ideas as to what was best suited to other
countries, Japan went on the lines which she regarded to be most suitable
to herself, and she has achieved a measure of success unparalleled in  Asiatic
countries within a period of less than half & century. 1f Japan, with joint
co-operation between the people and its Government, has successfully accomp-
lished so much within so short a time, I cannot understand why India can-
not be equally, if not more, successful. India possessss many natural advantages
as compaved with Japan. With such advantages she can, without doubt, reach
a higher standard of industrial development by a sincerc and genuine co-opera-
tion between the Government and the people. The interests of India and her
people should be put above all others.

“ In order to show some of the methods which Jupan adopts, T will
quote from the report of Mr. E F. Crewe, the British Comwmercial Attaché
at Yokahama. Mr. Crewe says— that subsidies for new enterprises will be
granted under the following regulations :—The Japanese Government will

ay three subsidies, (1) to a company specialising in the manufacture of
E}'e—stuﬂs whose capital is at least 6 millions yen, (2) to a company
manufacturing glycerine and carbolic acid whose capital is at least 1,200,000
yen, and (3) to a company manufacturing drugs whose capital must be 500,000
yen. Anyone who desires to organise a subsidised company for the manufao-
ture of dye-stuffs and chrinicals, must apply to the Minister of Agriculture
and Commerce for permission to establish the projected ooncern, but in the
case of drugs permission should be sought from the Minister for Home affairs.
When part of the capital is paid up, the first general granting of the share-
holders completed snd the new company duly registered in the Courts, the
promoters of the company are entitled to for & subsidy. The Govern-
ment guarantees to each company a dividend of eight per cent. per annum
making up any deficit. Each oom‘{m:y must lay aside one-twentieth of its
net annual profits as a reserve fund. If its shares are isaued at above par,
the premium must be included in the reserve fund.’

“ This quotation shows in what manner the Btate helps to initiate new in-
dustrial enterprises The work undertaken by the Btate and that performed by
the people appears clearly defined. The Btate carries out all research work,
all inquiries and investigations as to the means which are likely to provide
materials for successful enterprise. As soon as all this work is completed and
the Government is satisfied that & new industrial enterprise can SUCCoss-
fully established, it calls upon people, who are best able to manage the concern,
to get up a company with the required capital, and the concession is granted.
As you will observe, Sir, the concession carries with it the Fumntae of such a

igh rate as 8 per cent. per annum. Indian capital will, I am sure, be content
with & much smaller guarantee, if such a system was adopted in favour ‘of

“ There is nothing new in the Jag method quoted by me. As a matter
of fact, the same system is adopted by the Indian Government in promoti
railway construction in this country. In this conpection, the Government
India has been conceded practically a free hand. They are not only allowed to
dwo!opnmlwayoomtmuﬁonin i bntu:qmonnonngedtopmh it on.

“ ¥acilities of speedy transport deve trade, and ide markets for
mnnfutmdgmdn The Government of India have en full advan
ufthehbq-fyolu_shonthumadadtothem. They carry out surveys i.nhﬁ
directions in which railway en i leomll.ikefytobe y under-
taken. All the surveys, inquiries, investigations and the financial
of railway mm&mughghm into by a large expert establishment
maint for the purpose. en the Biate is saiisfied, as a result of these
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elaborate inquiries, that a particular project is worth undertaking, they decide
whether it ehould be carried out thmugax State agency-or by private enterprise.
In the case of the latter, a suitable firm is chosen to find the capital and
undertake the work. Tn addition to all the necessary facilities, a guarantee of
interest is also given. This method appears to me to e on all fours in principle
to that adopted by ilie Japanese Government. In each case the object aimed
at is successfully acwr:Ilhhed. If it was not for this system, it can be said,
without fear of contradiction, that railway progress, specially in the direction
of feeder lines, would not have rcached anything like ihe prosent proportions.
I venture to think that the railway policy eo suceessfully adopted by the Btate,
is due to the freedom of action conceded to them, and I am confident that, if
the Indian demand for full liberty in favour of the development of manufactur-
ing industries was also conceded to them, the result would be equally
satisfactory.

It was at one time my intention to deal with the question of free trade.
Iintended to discugs the arguments urged in favour of free trade and the
;ﬂwincipa] objections advanced against any system of ‘protection’ In the

rst place, I cannot do so within the time-limit imposed, and in the second
lace, it does not appear necessary, as I am asking for the appointment of ,a
mmittee to go exhaustively into the whole question, and to determine whether
‘protection,” ‘subsidies and bounties® and ‘a guarantee of interest * should
be allowed ‘in such cases and for such time as may be deemed necessary’ I
will, therefore, content myself by merely pointing out that every civilized country
in the world, including the British Dominioas, has abandoned this principle, and
follows a line of fiscal policy including protection, as appears best suited to its
own needs. England has been the only civilized country in the world which
has persevered in her policy of free trade and has enforced it upon India. I
maintain that the principles of free trade, however unexceptional in theory,
are totally unsuited to the conditions and circumstances prevailing in this
country. England has to depend largely for her raw materiais, and even for her
foodstuffs, upon foreign imports. India has a plentiful supply of raw materials,
and produces an abundance of foodstuffs. England is a highly developed
industrial country. India may be said to be on the first rung of the ladder in
the matter of industrial development. India’s position under free trade
has been that she has the proud privilege of being the supplier of raw
materials to outside countries and furnishing an open market for the
factories of the world. In dealing with this subject, however, my task
is- greatly simplified by the fact that a considerable change has come
over British sentiment since the outbreak of the war Even the Manchester
Chamber of Commerce, which has been the strcnghold of Cobdenism,
has recently rejected a Resolution in favour of free trade after the war. There
is one point, however, to which reference is necessary. During the many
discussions which have recently taken place in England on the subject of the
future trade policy to be adopled after the war, India appears by tacit consent
to be left out of consideration. I am referring particularly to the recent
debate in Parliament upon Mr. Hewin's Resolution. Though the motion was
confined to the war period, the whole question was fully debated. Mr. Run-
ciman, in a long and elaborate reply, gave some indication of what is likely
to be the outcome of changed conq{‘;tions due fo the lessons taught by the war.
The whole time was taken up in the ideration of m in consultation
and co-operation with the Domiuions and trade treaties with the Allies. There
was not the slightest reference to any consultation with the Government of
India, nor a word as regards the part which she was to play in the
Imperial Customs Union of the Empire. Before any one corrects me, I
wﬂm;ulf admit that there actually was .one reference to Indis in this
elaborate s , and that was to India’s ability to supply manganese ore.
I earnestly trust that it is not inlended to convey that, what_a‘:er may be t.!m
changes ected by the war in the fiscal views in %lmd._ India’s position will
remain the same, pis., the supplier of raw materials to foreign countries and the
dumping ground for the factories of the world. I cannot conceive that such
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can be the intention. It is, however, necessary to point out that u copy of the
roceedings of thelHouse of Commons has been forwarded to cach of the British
minions, and their views invited on the ovnints raised, while it has not heen
sent to the Government of India. May I tie this opportunity to respeotfully
remind the responsible Ministers of the Grown that the educated pcople of
Tndia closely follow the proceedingsin Parliament which in any way affect
the interests of their country and form their impressions from all such pro-
nouncements ? Ilis Excellency has kept himself thoroughly conversant with
Indian thought and sentimoni. I hope he will impress upon the Ministers
in Bngland that India will not be satizfied with the position of a trusted
dependant, but claims the rights and privileges of equal status in the Imperial
vartnership. India will not willicely aceept a subordinate position in an
scheme of Imperial Customs Tnicn  Indis claims that she is entitled to parti-
cipate on equal terms in all the ds.iverative assemblies ealled for the purpose
to determine the lines on which the future Customs Union shall be formed. In
claiwing this right, India accepts her fuli share of responsibility. India has its
own economic needs and requirements as ruch as the Domiunions, and she
claims perfect freedom to pursue such fiscal policy as may, in the opinion of
her Government and her people, be best suited to her own conditions. At the
same time, she is ready and willing to accept full responsibility of the Imperial
partoership in which each member, while working to advance its own economic
interests in its own way, participares in schemes for the promotion of the best
interests of the Empire as a whole.

* 8ir, I am constrained to make these remarks in view of India’s past expe-
rience. We have been encouraged to hope by clear pronouncements of high
authorities, but when the time comes for such hopes to fructify, various reasons
are discovered against a full recognition of our just rights. 1 fully appreciate
the difficulties in the way. However much the Ministers of the Crown may
be sympathetic, they have to take into consideration the prevailing political
conditions in England. Lancashire has 60 votes in the House of- Commons,
while India has none. The combined effect of these votes has an overwhelming
influence on the party system of Government in Great Britain. ‘They have a
telling effect upon the determination of the policy which should govern India's
economic and industrial development Only two vears ago a motion to reduce
the duty on Indian tea brought forward to afford relief to the breakfast table

oorer classes in Britain was negatived on the ground advauced by the
Chancellor of the Exchequer that it would be construed as giving preference
to India over China, and that it meant * picking a quarrel with Lancashire’s
best customer.” China has the power to retaliate, [ndin has none. China
imports from Great Britsin merchandize to the extent of about £15 millions,
nnSdue consideration must be shown to her as a customer. India’s imports
from great Britain amount to £835 millions, but India is only a British depend-
ency. Ruseia does not hesitate to give preference to Cnina by lower rates of
duty on Chinese tea than on Indian tea. She does so, by differentiating
between imports by land and by sea. Germany has imposed a heavy import
duty on jute manufactares, while raw jute is admitted free. Bhe secures
her raw material in this way, and promotes her in:iustries by penalizing the
imports of jute msnufactures. America bas by similar means tried to
throttle our tanning industre, she has imposed heavy immport duties on tanned
hides and skinx, while raw hides and skins are admitted free of duty. Japau,
which was not very long ago a Lana buyer of Indian yarns, has so msnagedp;:r
industrial development that she takes instead a largs quantity of Indian raw
cotton, and supplies not ocly her own requirem-nts but also competes with
Indian yarps in the Chinese market. Not content with this, she is trying to
compete with our mills in the Indian markets. and ber exports to India of
hosiery and cotton piece-goods have already reached about a orore of
rupees. India has, under present conditions, to be merely a patient spectator
of what is going on. Bhe has no power of talking about retaliation.
8he M{lﬂ a strong position. Her imports amounted to £132 millions
in 1918-14, out of which £06 millions represented manufactured goods:
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Her exports during that year amounted to £162 millions, of;which £124
millions represented food-stuffs, tobacco and raw materials, or pearly 77
per cent.; 50 per cent of raw materials and about 27 per cent. of food-
stuffs and tobacco. The Council will clearly see how well India is situated
in the matter of her imports and exports. Her imports largely consist of manu-

" factured goods and exports of raw materials, food-stuffs and tobacco. 1f India was
fres to talk of retaliation she can do so to rome purpose. Buch a power in the
hands of her Government would enable them to enforce better trade terms and
obtain for this country at least ° fair trade’ principles.

“ I do not wish tn go over the ground again how, in spite of the opposition
of the Government of India and Indian public opinion, Laneashire’s view
prevailed in 180L in regard to the imposition of excise duty on cotton manu-
factures, and even during the current year in resard to increasing the duty
on textile fabrics. I need not mention here how highly India appreciates His
Lxeellency's sympathetic administration or the deep regret with which she is
];:]rting from him. We know how highly the British Ministers appreciate

rd Hardinge's valuable services and esteem his great gifts. I earnestly
trust that }fiz Excellency will iry to render a lasting service both to Great
Britain and India by impressing upon the Home authorities that the time has
come when fiscal freedom should be coneeded to this country, that India shouid
be raisen to the status of equal partoership in the British Empire, and that
every help and encouragement should be affordel in her efforts for her eco-
nomic advaneemert. With the great gtasp of ludian problems which His
Excellency undoubtedly possesses, I hope he will make it perfectly clear that
any disappointment in this direction will be keenly felt throughout the country.
The greatest need of the Empire at the present time is high-minded statesman-
ship, It is essentially necessary that lmperial problems should be dealt
with in & broad-minded spirit of Imperial brotherhood, and I earnestly
trust that such spirit shall prevail. With these words ! will commend my
Resolution to the favourable consideration of the Council.”

The Hon'ble Sir Gangadhar Chitnavis:—* 8ir, T have listened
with very great interest to the exhaustive speech of the Hon'ble Rir Ibrahim
Rahimtools. The Kesolution has my uustinted support. I feel the necessity
of a Committee as much as the Hon’ble Mover does. Not that I hold that the
Local Governmentsare not wideawake to the importance of industrial develop-
ment, or that they bave nct moved in the matter as far as possible within
the limitations imposed by higher suthorities. I am glad the Hon'ble
Mover himself gratefully appreciates the work done by Government
hefore now in this direction. I can myself testify to the good work
done in the Central Provinces and Berar by the Local Government
there under the sympvathetic and capable guidance of the Hon'ble Mr.
Low as Director. We have in certain matters made some progrees,
but that is hardly enough. I believe the time has come for a dash forward.
A nice opportunity has presented itself. We are freed to a large extent from
‘foreign competition, and that at a time when the pre-war economic theories
have received a rude shock. The British Empire has, as the Hon’ble Mover
has said in his speech, awakened as from a dream ; all round there is a sinocere
desire to prevent Germany and Austria regaining their hold on the market of
anv of the unite, India included. Unless, however, we make full use of our
opr ity there is precious little chance of our wishes being fulfilled. And
ament is moved for the appointment of a Committee, because we are
anrious that the best use shall be made of the short time at our disposal. If
the revival of old industries and the oreation of new industries be not helped in
the initial stages by Government, there is the very great risk of our adopting
wrong lines and of our energies being frittered away in idle attempts to com-

.the impracticable. The deliberations of A committee like the one under
isoussien, will help to give us accurate ideas of what is practicable at present.
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There ave also several points which must be very carefully considered by such a
Cominittee. We have ofton urged ourselves, and we have seen others urging
it, ihat model faclories shunld be started by Government for the popularisation
of different industries. I believe in their educative value. We have oxperi-
enc?, too, in our suppori But we cannot forget that the scheme is opposed to
the policy laid down by Government. The pros and cons of the whole subject
in these circumst- nces must besiftod by a strong commitiee before we can expect
Government to accept our recomwmendation. Similarly, other important sugges-
ticns made by the public for the resuscitation of our decaying industries—and
reiterated by my friend the Hon'ble Mover—await oareful examination. The
Hci’ble Mover has raised many other questions regarding capital, labour, eto,
intimatly concerning the development of industries in this country. These diffi-
enlt questions relating to our industrial development, and guestions such as the
grant of subsidies to promising companies, expert advice about industrial matters
to the public and market-pushing cannot be satisfactorily and finally discussed
either in this Council or on the public platform. Such discussion, to be fruit-
ful. must be undertaken by a committee of experienced gentlemen who will
devote their whole time and attention to industrial subjeots, end who will
verify their inferences at large industrial centres. The appointment, therefore,
. au investigating committee is every way desirable. I will not touch here on
important fiscal questions connected with the development of our industries.
My views about them have been expressed before more than once. But we
must recognize that in existing arrangements the Government of India is not
the supreme authority in fiscal matters, and the Secretary of Btate for India, as
oue of His Majesty's ga[inistars, has to consider them from a broader standpoint.
All the same, 1t is necessary that our resources should expand in proportion to
the increase in our population and :the cost of livi This can only be
when our industries are fgluly developed, and therefore it is that an exhaustive
consideration of the whole subject of industrial development is necegsary. The
Colonies have taken up this work in right earnest, and it is right that we
should have a programme ready which will help us also when the war
is_over.” )

‘The Hon'ble Rai Sitanath Ray Bahadur :—*Bir, the Hon'ble
8ir Tbrahim Rahimtoola's Resolution is, in my opinion, only an articulate
expression in a concrete form, of a feeling which is uppermost in the minds of
all classes of people hout the country. With his usual powerful
advocacy my Hon'ble friend has ably discussed the subject-matter of the
Resolution, from all points of view, indicating the line of action to be taken for
attaining the object we all have in view. The objeot being to take advantage
of the present situation, to capture as much as ible, of the markets
which were in the hands of our enemies. At the outbreak of the war, we were
suddenly awakened to the painful conscionsness that in respeot of many
important and necessary commodities, of daily use, the supply came entirely
from enemy countries, and -the pity of it was that India supplied the- raw
materials for the manufacture of some of these commodities. This was not
only true of our own countiry, poor as she is, in her industrial aptitude and
equipment, but in some respects, equally true of England, the greatest industrial
country in the world. In ngla.:g, many movements were immediately set on
foot and some undertakings were taken in hand, just as the situation was
realised, and it soon bocame evident that some definite and systematic course
of action would have to be adopted with regard to this question. RBven in the
height of the present crigis, when the mind of the Eng! nation i wholly
engromed in the prosecution of this great war, they have not lost sight of the
importance ani necessity .of further developing their industries with a view
to substituti their own goods in the place of enemy manufactures at Home
and abroad. ponsible Biatesmen not only in England, but also in the
Colonies and in the Allied countries, have spoken out their minds, all supporting -
a policy of concerted action to oust the enemy goods from our own markets,
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but no policy has yel been announced in this country. I must adnit that the
Imperial and Provincial Governments have already done something in this
direction. We know that an Industrial Exhibition was organised last year,
and the shcw was exhibited in several places. We know that an Industrial
Museum has been recently opened at Cacutta. There have been some irdustrial
investigations and inquiries conducted under the auspices of some Provincial
Governments.

“These and all other efforts in this direction are indeed laudable, but I
fear their cumulative effect will be very small unless vigorous and concerted
action is taken to give all possible encvuragement of a nature which would go
to stimulate industries. To be plain enough, what I beg to suggest is, that our
Government should, in the light of what has been dome in Japan, Formosa
and Java, take the initiative in launching some selected industries, so that the
peosle might follow their lead, which, I daresay, will have a stimulating effect
in developing industrial enterprises. There are other ways in which Go-
vernment mizht very well help in developing and stimulating industries, as
for instance, by giving subsidies, imposing protective tariffs, regulating railway
freights and by expert advice What we urge upon the Government in this
connection is that a comprehersive committee should be appointed to thorough-
ly study the question in all aspects as it relates to India as a whole. What I

urther beg to suggest is that after the committee, as suggested by my Hon'ble
friend, has submitted its report, 2 permanent Board of Trade should be appoint-
ed to assist the Hon’ble Member in charge of the Commerce and Industry
Department, in developing the trades and industries of,the country. It requires
a strong committee to discuss the question in all its bearings. All the im-
portant trading interests of the country should be well represented in this
committee. The matter is 80 urgent and imperative that it requires no
special pleading on my part to recommend its acceptance to the Council.

“1Itis a matter of great gratification to us to see the announcement made
by Reuter last evening that the Times understands that the Government
propose to appoint a representative commission, including several Indian mem-
bers, to survey the economic resources and the industrial poesiblities of India,
with a view to the promotion of business enterprise aftes the war. The annouce-
ment is as if in anticipation of our Hon'ble friend’s Resolution. We hope the
information contained in the ZTimes will prove true. Thisis as it should
be. Our only prayer is that the proposed commission should be & little more
comprehensive.

“ 8ir, with these few words, I heartily beg to support the Resolution which
has been 80 ably moved by my Hon’ble friend Sir Ibrahim Rahimtoola.”

'he Hon'ble Khan Bahadur Mir;Asad Ali Khan :—* 8ir,
in h;frtily supporting the Resolution of my friend, the Hon’bie Sir Ibrahim
Bahimtoolah, ould like to emphasise the need for a complete industrial
survey of India, as would suggest great ccmmercial possibilities in the near
future. The real perity of the couatry depe_nds upon ‘her economio
independence. With the exception of the cotton and_jute industries, there is
perhaps no large industry worth the name. Next in importance to these is the
tanning industry which needs even greater attention than in the past. Among
other industries requiring particular attention may be mentioned the mining,
peper and sugar industries. Mica mines may be worked with success, and
Ianganese Ores are to be found in abundance in certain tracts pf the ccuntry.
The war has hrought to prominence the question of the paper industry. More
than half a dozen paper mills are vmrlsin.gh in this country, most of them not
as efficiently as they should. For instance, the Punalur Paper Mill in Madras
needs badly Btate aid. It is even proposed that the Madras ernment should
take over and manage that concern. uto:m-r.‘ too, why India should
jmport such a large quantity from Java is really inexplicable, when we find
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that that industry can profitably be worked here. Besides, small cottage
industries can be revived or encouraged, and small model factories, too, may
be set up at important centres through State aid.

“ Food and clothing are the prime necessaries of life, and India, rich in her
natural resources and in her varied climate, need not depend upon any foreign
country for the very necessaries of life. And yet it seems strange that under
food and clothing she imports large quantities, especially the latter. The
development of her internal trade, thercfore, means her assured commercial
prosperity. Even as they are, all the 240 cotton mills are too inadequate to
meet the large needs of the country. The less cotton goods imported, the
Letter. India imports to-day about sixty-six crores worth of cotton goods
(including yarn and twist).

* Any committee that may be appointed, I venture to submit, should rorc-
centrate its efforts upon a few large industries that can easily be develop to
the country’s great advantage Smaller industries, such as the gluss. are,

ncil-making and match industries, may be allowed to take oare of themselves

'he Board of Beientific Advice should increase its usefulness and enlarge its
sphere of operation by applying chemical knowledge to the promotion of
industries.

“In Madras, 8ir, we had suocessful experimenis conducted through Biate
aid in the aluminium and chrome leather iudustries. If similar attem pts were
continuously made in regard to smaller industries, such as glass-making, pencil-
making and match industries, these industries will curely thrive better under
Government auspices. The leather industry hascl late received increasing
attention, and new companies are being floated for the manufacture of leather
goods. The Director of Industries, be it said to his ocredit, has been a useful

r in ihe investigation of industrial possibilities.

. *Industrial expansion in India, Bir, is one of the crying needs of the hour,
Closely associated with the gcrowth and development of Indian industries is
the fiscal policy of the Government. Though I do not propose to enter into
that large question, yet I believe that a beneficial change of that policy soas
to afford protection to our infant industries is indispensable to any real indus-
trial advancement in the country.

“ Now that trade has ceased with the enemy courtries, the State with its
great power of organization and vast resources, should not let go this golden
opportunity by suffering either neutrals or even Allies to eapture the Indian
market. 1 dohope, therefore, that the cutcome of this Resolution will result in
the gradual expansion of Indian trade both internal and foreign, and in build-
ing up the commercial prosperity of the Indian Empire.

“With these words, I beg to support the Resolution.”

. The Hon'ble Mr. Dadabhoy :—* Sir, though I readily acknow-
ledge that Govercment has done a great deal in the past in the matter of colleot-
ing useful information by industrial survey: and otherwisa, I still hold that Gov-
ernment can do much to help the industrial development of India, and I have
more than once indicated the manver in which this help can be usefully rendered ;
but in the pre-war davs Government continued wedded to an economic policy
whioch did not hold out a great promise to the people of direct Btate assistance or
even gnidance, Proved success and the example of foreign countries were
sqmlf;-l yowurlu to wean the Government from a policy of strict non-interfer
ence in industrial matters In Madras, the experiment of direct official associa-
tion with the industries proved 0 sucoessful that the Provincial authorities
contemplated an extension of thoofrincipln, but the idea had to be abandoned
under orders from the Becretary of Btate The war, however, introduced a new
force, and necemity was expected to e at least more effective than abstract
reasons. But while even in I'ree Trade England the Btate has stepped forward
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to lead the people to manufacture articles the supply of which bas become short
on account of the war, we in India have not yet got through the prelimisary
stage of investigation It is only right therefore that the Resclution should be
accepied by Government, and that astrong committee shouli be appointed. The
task before the committee is important ; a good deal of our future development
will depend upon the results of ita investigations.

“It will have the advantage of having before it the report of the British
Advisory Committee, but the difference in the local conditions will in all likeli-
hood lead to a somewhat different programme.

 8ir. in iny humble opinior, the development of the exisling industries
should engage the earnest attention of the committee even more than the ques-
tion of the introduction of new industries. I do not deny the need, in some
cares the urgent need, for new manufactures. Nothing would sati-fy us wmore, or
would serve our interests better, than the larger utilization of our raw products
iu the manufactures and the replacement of foreign manufactures by the
firished products of our own mills. OQur success in this direction would
-undoubtedly depend in a large measure upon new manufactures. But it
should be borpe in mind that perhaps the sounder course would be to conserve
what maoufacturing indwstry we have, and to consolidate the ground already
goined before we iaunch into new ventures 1 find that some of ourim-
portant industries are in an unsatisfactory condition, and in some others
we are actually losing ground. I find that down to 1912 the develop-
ment in certain industries was either slow or retarded, and in certain other
industries there was an actual decline. The paper industry and the sugar indus-
try may be cited as illustrative of the former proposition, and the lac industry,
the woollen manufactures, the distillation of spirits, the iron and brass manu-
factures and the silk filatures, of the latter. The factories of each one of this
last group of industries have shown a steady decline in number, productive
capacity and the total streugth of labour employed, the lac factories showing the
heaviest decline. The existing industrial raports do not enlighten us about the
causes of this regrettable state of things. Every effort should be made to pre-
vent the ruin of these industries, and the committee recommended in the Resolu-
tion before the Council will have done a real service to the country by
suggesting simple means of their preservation and development. These
industries are suited to the country, and nothing inherently wrong is
noticeable. Wilh regard to the paper industry, it is difficult to believe that
it does not admit of immense expansion. It may be that the cheap
supply of wood pulp is the first sondition necessary for development, but
the investizations so far made warrant the conclusion that the solution of this
problem is practicable. The development of the sugar industry, on the other
hand, appears to depend upon the utilisation of the by-products. Here too it
will be possible for the committee, I doubt not, to formulate simple and work-
able soh of suppl tary industries, -with a view to prevent waste of
materials and to make the main industries more profitable, and to suggest
improvements in the manufacture. If the committee succeed in helping the
development of these two icdustries at least, it will have done something to®
carn the gratitude of posterity. There are other industries, however, little
undertaken now for one reason or another, which are more or less both indivi-
dually and collectively importaut and the possibilities.of the introduction of
which appear reasonabiy great. Matches, dyes, drugs, soaps, fertilisers, glass-
ware sns a number of other articles are now imported in large quantities from
abroad, acd the only change which the war has so far effected is to transfer the
business from Germany and Austria to Japan and the United States of America.
e do not lack the principal materials. They are to be found in abundance
within the country, but the great drawback appears to be that the necessary
chemicals have to be purchased sbroad, and the prices demanded are prohibitive.
Our first effort accordingly should be to organite the manufacture emicals.
And in this matter especially the committve’s repori ought to be suggestive.
My own view is that we should follow the German en_mple, _and a d?. of
scientifio experts should be maintained at State cost for discovering and advising
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new processes of manufacturc. Germany owes all her present greatress,
both industrial and military, and go-aheadness, to the labours of her scientists
and research scholars. We should not be slow to profit by that example. The
importance of science and research work in our national life must be recognized,
and the public funds must be freely used for the support of great laboratories.
This subject in all its details can only be rroperly cxamined by & special com-
mittee, but a committee of industrial experts are axpected to throw cousider-
able light on the lines in which an immediate beginning is {-lossible‘ For the
development of most of the industries this question of research institutes is of
supreme importance, and the sooner it is handled in & thorough manner, the
better it is for India.

“ 8ir, I do not deem it necessary to emphasize the importance in this coun-
nection also of an early and satisfactory settleuient of large political questions
like those of fiscal autonomy and the right to determine independently our
industrial and commercial relations with f-reign countrics, or of economic
questions like those of a protective tariff, subsidy to industries, supply of cheap
capital, banking facilities, facilities of transport and advertisement. The com-
mittee cannot leave them out. The result of their investigation will be anxiously
awaited by the people of this country In the viewgl take of the import-
ance of an early and thorough investigation of the numerous points connected
with the whole question of the industrial development of India, I accord my
hearty support to the Resolution.”

The Hon’ble Mr. Low :—“Icrave the indulgence of the Council
while I-makea few remarks ahout an gspect of the matter with which to-day’s
Resolution is concerned, which has not, I think, received sufficiently full treat-
ment in the speeches of Hon'ble Members hitherto. Much has been said of the
industrial helplessness of India, and of the failure of Government to lend
assistance. IP propose to explain briefly what is India’'s real position as a
manufacturing country, as a corrective to the somewhat pessimistic views

‘which have been expressed in to-day’s debate,and in crder to show on what

foundations those of us who look forward to a still brighter future build our
hopes. I chall also briefly recount the various efforts which have been msade
by Government, in spite of difficulties, to help towards a foller industrial
development. I should like, before proceeding to discuss thess topics, to say
a few words aoout my own 1 views. I havefor many years felt the
extreme importance of a definite Government policy for the encouragement
of industries in this country : a cause in which I confess to being an enthusiast.
Such small efforts towards the attainment of this ideal as were possible for
an official in a minor and industrially somewhat backward province, I have
made, with the {eel‘ing. it is true, that the task on which Iand others were
engaged was long and full of difficulties and unlikely to show any immediate
resnits, whatever the policy adopted and however {nﬂy it miiht be supported
by Government, but with the assurance that it was the bounden rl‘:lty of
Government to adopt all right and fair means to acoomplish the end in view,
#nd with the sure and co nt hope that the co-operation of Government
and people and the working of inevitabie economic causes would, in the future,
distant it may be, secure for India and her ple 8 fair share of
the individual profits and natioual strength that may expected from the
conversion of her raw prodacts into manufactured goods.

“The Hon’ble Mover calls on the Government to make a great effort
to a great end; we admit the necessily, we have for long admitted it and
acted on it so far as circumstances permitted, but the path bristles with
difficulties.

“1 should like to give some reasons for the faith that is in me. BSeveral
Hon'ble Members have spoken as if there were no industries.in India, as. if
her only economic réle hitherto had been the tamesurrender of her natural
wealth for foreign manufacturers to work their wicked will with. Did I belisve
that this was the case, I should esteem any effort that Government could make
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to remedy this slate of affairs to be vain: but I am far,/from ‘such a belief.
Tthink it can be shown that, where circumstances admit, private entorprisc
in India has taken no mean toll of the possibilities of cmﬂtinil wealth afforded
by the manufacture of her raw products; and that the difficulties in
the way of future progress lie mainly in the fact that in several direc-
tions it hes come within sight of the end of any further advance on
the lines which it has hitherto followed, and must seek for new ones.
In all industries for which the agricultural, mineral and industrial products
of the country supply means and materials, or, for which the assistance of
foreign countrica can with advantage be obtained, India fhas'made | substantial
progress. The cotton industry was started in India aslong ago as 1851. It
was for long conducted by European enterprise, but the force of example
was felt in time, and since Indian capital began to regard it as a possible
tield for investment, its progress has been extraordinarily rapid. In 1881,
there were only 63 mills at work, with a capital of about 6% crores, and a
labour force of a little over half a Jakh. By 1914, the capital inrested had nearly
quadrupled, the number of mills had more than quadrupled and the labour
force had been multiplied more than five times.

“The uction of the higher counts, in spite of the fact that India has
to pay higher freights than Ber competitors on most of her imported long-
staple cotton, and in spite of the handicap inflicted on her by the fluctuating
nature of her labour} supply, has ircreased very largely. Though for long
insignificant, it has {rablod, “within the last 20 years: and with the hope of
an increasing production of long-stapled cotton in certain important areas
in this country, the future prospects of this section of the industry seem
promising.

““The increase in the jute industry has been equally striking. The number
of mille at work has grown from 21 to 64 in the last 20 years, and in the
same period the capital invested has increased from 270 to 1,309 lakhs, and
the employés from 88,000 to 2,16,000. Jute is an Indian monopoly, and the
coal fields are near at hand. With these factorsin its favour, it cannot be
doubted but that, if there had been in Bengal the same bent towards industrial
enterprise as was to be found among the hereditary trading and industrial
castes of Bombay, a city whose face bas always been turned towards a wide
ocean and the distant ports of Africa and Arabia, the investment on a larger
scale of Indian capital would have led to a still greater increase.

“ But the profits of the industry are by no means monopolised by Europeans.
The jute growers of Bengal have gained enormous sums by the increased
prices and extended demand : very large sums have been [invested in mills and
in the finance of the trade by Indians: and the Ere.st wealth of Calcutta and
the opportunity it gives for trade and employment are jlargely, if not mainly,
due to the jute industry. Inthe year 1901, apart fromithese two indusiries,
there were no other power actuated manufacturing industries, striotly
80 called, that employed as many as 20,000 persons and only # that employed
4,000 or more.

“At the E'resent time among power using industries, iron and brass
foundries employ some 25,000 hands, and rice mills about 22,000, while
saw mills employ 11,000, and woollen mills, petroleum refineries, coffee
works, sugar factories, oil mills, paper mills, tile factories, leather and tanning
works and silk filatures all employ over 4,000 hands.

“Turning to other than strictly manufacturing industries, we have first the
coal industry. The first Indian coal mine was opened in 1820: in 1912, India
was (and doubtless is still) the ninth coal-producing country in the world, her
production having increased from under a million tons in 1880 to over 16
millions in 1913." And all of this but § of a million tons she used on her own
manufactures or on the transport of her goods, T need not perhaps say anything
of the rapid rise of comparatively recent mining industries, such as manganese,
miea, , petroleum, in some of which Indian ca ital and enterprise have
no umimportant part: for after all, these are of little direct assistance at
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present to manufacturing industries, though by familiarising Indian labour
and eapital with the conduct of organized industries, they oxercise a certain
educative effect. Nor need I add to these rath.r dull statistios by speaking of
the rise of the tea industry.

“ There are, however, other lines of industrial enterprise which have, till
recently, been altogether neglected or pursued ha]f:hearbarcﬂg. To exploit to
the full such industrics as the manufacture of oil and oil uots, of paper, of
glass, dyes and paints (and be it remembered, we have in India ample supplies
of the raw materialin all these cases) India needs a ‘ heavy cl:le:.nicalJ * industry ;
she can hardly obtain this, nor can she hope to manufacture her own machinery,
without an iron and steel industry. Fortunately, however, here a most promis-
ing beginning has been made. essrs. Tata and Sons, whose name will ever
stand high in the roll of Indian industrial fame, have started and successfully
organized a modern stee] making plant, which has now passed the stage at
which the infantile diseases that attack youthful industries are a source of
danger, and is mainly concerned with what shall be the next direction in which
it shall expand. easrs. Tata and others have now installed a number of
modern by-product coke ovens, which will render available many produots,
valuable alike for agricultural and industrial purposes, which have hitherto
been wasted. With achievements such as these to point to, what room is there
for despair of India's industrial future? Is it necessary for so many of her
existing industries to lie at the mercy of foreign—possibly hostile—sources for
indispensable materials ? It may be a long day before we see dye-works like
those of Germany established in India, but thare is no reason why at no very
distant date we should not make our own ferro-manganese (I believe Messrs.
Tata have already begun to do so), our own ferro-tungaten, our own bleachin,
powder aund alkalis for paper and soap making ; and in due course, a
deal of the less elaborate machinery that we now import from abroad.

“ Bat it may be asked what share have the Indian Government taken in
Indian industrial progress apart from the gift of internal and arder which
the Hon'ble Mover of the lution acknowledged, and the creation of cheap
and easy means of communications, both indi ble to indusiry and trade,
but not specially brought into being for that end ? The great organized
industries of jute and cotton, tea and coal were called into being by existing
opportunities ; they received the sympathy and countenance of Government
in their first inception, and it has been the task of Government since to smooth
difficulties from their way, where possible ; but it has not been necessary for
Government to give.any more direct assistance, although something has been
done by means of Government institutes like Bibpur College in Calcutra and
the Government-aided Viotoria Jubilee Technical Institute, Bombay, to supply
trained staff for organized industries that were in a position to offer
employment.

“ We may now examine the nature and effeots of the various efforts which
Government ll’ﬁe recently made, and I think I shall be able to show that, in
spite of certain difficulties, these efforts were not inconsiderable, that their
resulis ware beneficial, and will yield useful data for s more extended future
poliey.

“ began with the development of alumininm hollow-ware manufae-
tured by Madras Bchwl of Arts, an undertaking whioch was carried on
between the years 1888 and 1803 and, after suocessfully proving that alumi-
ninm hollow-ware could be manufactured in this coun at a profit, was
wld- to the Indian Aluminium Gompany for over two laﬂn of ru The
resa't of thin experiment has been to introducw an important industry to
multiply the imports of unmanufactured aluminium by more than 25 times
ia eight years, and to- provide for the Indian publio a wost convenient artiols
of daily use. A similar attempt in Madras at introducing chrome tanning,
though . it was not so completely successful as the aluminium factory, was at

‘rate of greal amistance inﬂrﬁngthenumdpmmiﬁngm of

-tanning in this conuntry, at the net cost to Government of upx of

E’E
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half a lakh of rupess. In the United Provinces, a sugar engineer was
appointed in the year 1012, who re-modelled a sugar factory under Indian
ownership, and enabled it to work at a profit. Loans amounting to over seven
lakhs of rupees were given for the establishment or improvement of cane
factories and a small experimental factory was also started by Govcernment. A
cotton eeed oil factory was established in Cawnpore and managed for some time
on behalf of Government, although at a Joss. It was closed in the year1911 in
eonsequence of certain orders of the Secretary of State, but it had at any rate
successiully proved the possibility of manufacturing cotton seed oilin India as
a commercial proposition, and cotton seed oil mills are now working under
private management in several centres, We all know about these orders of 1910
and what was their result on our efforts, but it is only right to say here, that
tbey were due very largely to the difficulties presented by existing industries,
with which it was thought that they might uu&uly interfere. In the case of
the sugar industry, the problem is mainly agricultural. Iiis necessary for the
oultivator to be shown how to increase his yield per acre sufficiently to enable
him to supply cane to factories at a price and of: a quality which will enable
India to compete successfully with sugar makers in other countries. Much
of the intricate and detailed work of investigation necessary to this end has
been accomplished, though much still remains to be doue. Prolonged investi-
gations, involving a good deal of expense, have been undertaken by the Furest
Department into the possibilities of manufacturing paper pulp from bamboos,
and from certain species of grasses which have not hitgllvrto been used for that
purpose. The results are most promising ; but no Indian capitalist has so far
come forward to make use of the results obtained by Government research;
and to encourage such attempts the United Frovinces Government are, it is
understood, considering the idea of starting an experimental factory for the
manufacture of pulp from ulla grass.

* It is perhaps hardly necessary to detail the various steps which Govern-
ment has taken to help industries duringthe last year and a half. These were
desoribed by the Hon'ble Sir William Clark and the Hon'ble Mr. Carr in their
speeches of last year in reply to Hon’ble Raja Khushalpal Bingh’s Resolution.
Bince then, we have had the v successful Madras Exhibition, while the

ipatetio exhibition of Indian industries and of competing foreign industries
E::E:en 'manently established on a wider basie, and bas now been given a
local abode in OCaloutts. In the United Provinces, a Government loan of
Ra. 85,000 has recently been given to help an 0il mill in Cawnpore to lay
down improved plant ; a smnll loan has been provided for the Naini glass works,
and another for glas bangle works; efforts have been made to recruit glass
workers from the United Kingdom and Belgium which have, we have just
heard, been suocessful : an expert has been sent out to 2ssist lamp nakers in
the United Provinces and in Delhi ; the manufacture of bichromate of potash
from Indian chrome iron ore has been started with the aid of a Government
subsidy. The manufacture of thymol from ajwain seeds has been investigated,
and a company, which is proposing to start work in Dehra Dun, has applied for a
grant of land on favourable terms, which is under consideration. A bureau for
the sale of cottage manufactures has been established, and assistance and advice
have been given in numerous other directions, for which I may refer Hon'ble
Members to the proceedings of the United Provinces Board of Industries, as pub-
lished from time to time in the press. In Bombay, an Indig Industries
Oommittee has been instituted, on which Indian capitalists figure very
largely. The ibility of the extraction of magnesium chloride and glauber
salts, chemi of much importance to the cotton trade, from the Kars-
hods bittern, has been investigated with promising results, and a oconcession
been given to an Indisn contractor for its removal and manufacture.
The dificulties of the | t time in respect of finance and in the obtainin
of plant and chemicals and of experts for the conduot of experimen
industries are very great. In spiteof these, Government has done its best to
bring to the notioe of the public pmmiﬁnﬁetl:palgxqgg for industries mnd, so
far se present circumstsnoes admit, to help initial attempts Ihope I
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have now made good the position which I set out to prove. I have tried to
show that no mean degree of success has attended the efforts of Indian indus-
trialists in exploiting such industries as can beocarried on with imported ma=
chinery ard a comparatively small amount of imported material : and that the
efforts of Government, so far as circumstances permitted, have not been so un-
important as is often somewhat unfairly alleged. If you will admit these two
pointe as proved, I think that, with a continuance of mutual good-will and
co-operation on the part of Government and people, there ix no reason to despair
of India’s industrial future ; but both alike must now make up their minds to
a special effort.”

The Council here adjourned for lunch, and after adjournment, the Hon'ble
Sir Reginald Craddock took the chair.

The Hon’ble Mr. Surendra Nath Banerjee :—* Sir, I begto
support this Resolution. 8ir, there is abundant evidence that since the out-
break of the war and partly due to the war, there Las been an awakened interest
oreated in the educated mind of India regarding the development of our in-
dustries. The discussions which have taken place in this Council and the other
Legislative Councils. aud the utterances of our newspapers and of our public
men, unmistakeably point to the conclusion that there is an industrial forment
amongst us The dominant rote of this sentiment is that the Government
should actively participate in the enco ment of our industries, and should no
longer retain a position of isolation whi:i it occupied in relation to the great
pmie].am of industrial development. 8ir, along with this feeling, there is a
sense of disappointment to which I feel it my duty, from my place in this
Council, to give expression. And that feeling is, that the Government has not
done what it might have done, and that, when the Government begins to move,
the machinery moves slowly indeed. My Hon’ble friend, Mr. Low, referred to
the activities of the various Local Governments in regard to our indusirial
development. I desire to remind the Council of a very important pronounce-
-ment that was made by the Hon'ble 8ir William Clark in February 1915, when
this question.was under discussion. I will not quote the words of my Hon'ble
friend, though I have got them here, but I will reproduce the substance of
what he said. He deprecated the starting of new industries, but he said that
in regard to certain existing industries, the t was suitable for encourag-
ing and developing them, and he mentioned some of those industries. They
were the manufacture of various types of glassware, earthenware, the mgnu-
facture of celluloids, pencils, etc. I fail to find in the speech of my
Hon'ble friend, Mr. Low, any reference to those industries, and I should like to
know what has been done in that connection. The Hon'ble Mr. Low referred
to the activities of the various Provincial Governments in this connection.
8ir, I do not for 8 moment dispute the fact that Provincial Governments, at
least some of them, are very earnest about the matter. The Bengal Govern-
ment is very earnest ; the Madras Government and the Government of the
United Provinces pre-eminently 8o ; but there seems to be an absence of co-
ordination in the efforts of the various Provincial Governments. Some of them
are very active; others move wif.hnllawerpm I hope and trust that the
Government of Indis will see to this and, being the Central Government, lm.ni
about a co-ordination in the activities of these various Governments. 8ir,
hope and trust that the labours of the Committee which is to be appointed will
be fruitful of good in that direction.

“ Bir, I do not know whether my Hon'ble friend, the Commerce Member
in the speeull that he will deliver in this connection, will refer to any of the
instructions that may be given to the Committes. My friend has moved for
the intment of a Committee to report upon industries ; but the Committes
must instructions as to the lines upon which they are to proceed. Those
instruoctions must be formulated by the Government ; they cannot evolve them
ont of the depths of their inner consciousness. There must be s lar man-
date—if I may use that word, though, perhaps it is too strong & to use—
coming from the Government of Indis. I hope the Hon’ble Member in charge
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will be able to tell us the nature of the instructions he proposes to issuc to this
committce. In the absence of any light or guidance upon the subject, my
friend, the Mover, undertook to formulate sume of them. I think he gives the
Elm of honour to fiscal autonomy. I am in entire agreement with him, and 1

ope and trust this Council will be in entire azreement with him in this matter
We have been too long in the leading strings, I hope I am not using dis-
respectiul language, of the India Office and of the Cabinet. Our interests are
subordinated to the interests of the British Government. I think, Bir, it was
time that we were permitled to stand upon our own legs and to decide the groat
problem of industrial development according to our needs and according to our
consciences, with due deference nundoubtedly to Imperial interests. England is
the mother of her Colonies and Dependencies. It 1s not for one moment to be
supposed that, in any scheme of industrial development that we may formulate,
we should eut oursclves adrift from the mother country, or adopt any programme
that may be detrimental to her commercial interests. That is unthinkable.
Canada, Australia and other parts of the Empire have all got fiscal autonomy,
and why should we not ¥ I regard that, Sir, as the fundamental condition of
our industrial progress, and I do hope and trust that you, Bir, will be able to tell
us from your place iu this Council that that is one of the points in regard to
which the committee will be asked to report.

“The next point to which my Hon’ble friend, the Mover, referred is the

uestion of protection. Hesaid, and he did not in the slightest degree conceal
the fact, that he was a protectionist. We are all protectionists in a more
or less qualified form, and, 8ir, we claim to bein very good company. I
desire to call the attention of the Council to a preface written by the Secretary
of Btate for India, Mr. Austen Chamberlain, to Bir Roper Lethbridge's book
on Tariff Reform. I tried to get that book from the library, but I could not
get it ; I tried to get it in Calcutta, and I could not ; I had a copy sent to me
by the publishers, and in the prefaceto that book, Mr. Chamberlain declares
himself out and out as a protectionist as regards India. - Japan has risen to
her present position of eminence in the industrial world by following & goiioy
of protection suited and adapted to her interests. The Government of Japaun
piaced itself at the head of I.Ee industrial movement and helped it by subsidies,
by bounties, by grants, by reduction of railway freights, and by a bundred
other means. Japan encouraged ber infant industries, and to-day she has
captured the markets of India, now that Germany and Austria have dis:apmd
from them. Goto any market snd try to purchaseany foys or things of
that kind, you will find that they are all Japanese. 1 am interested in
a girle' school and wanted to give the girls some toys as prizes. I could
not find any other toys; they were all Japanese. I think, Sir, instruction
should be given to this committee to consider the circumstances wund the
conditions which have brought about the marvellous industrial development
of Japan. Let them report upon the question as to whether protection
is suitable to India or not, protection qualified or unquslified, let
them re upon the conditions which have brought abovt the marvellous
indmtrimalopmant of Japan. J am sure that will throw a great deal
of light upon the policy and the programme which the Government will have
to follow in this connection. .

« Sir, we know nothing at all about the personnel of the committee, but the
*Times * indulges in what may perhaps be called a bit of intelligent anticipa-
tion. I find in it the names of an Hon'ble Colleague ; I find in it the name of
Sir Dorab Tata, and, from Bengal, I find the name of Sir Rajendra Nath Mukerji.
No better seleotion could have been made. Bir Rajendra Nath Mukerji is
not only a captain of ind but, having risen from the ra.p!(s, he is familiar
with all the of our industrial evolution and the conditions of life among
our people which conduce to industrial development. toa

«T do not find the name of auy leader of public opinion on that committes.
Bir, T have a great regard for expert knowledge, but, I think, expert knowledge
should be combined with knowledge of humsn affairs. The expert-T speak
with the utmost respeot of experta—is apt to be narrow in his views; the man
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of affairs is apt to be liberal and broadminded ; and the association of men
of affairs with experts will be helpful to the committee.

“ There is only one other rewark that I desire to make. I have come
across a notable observation made by an English writer. He eays ‘ Education
and hungry stomachs are the raw materials of revolution.’ The Hon'ble
Mr. Low has brought this remark prominently to the notioe of Government
in connection with certain conditions that he thought were existing in East
Bergal. Bir, education you cannot stop : the tide is flowing on with irresistible
vigour and with growing intensity and volume; but the hungry stomachs
you must fill, and you can only do so by the development of our industries.

“ 8ir, it is a delusion to imagine that India has always been an agrieuliural
country. Why did the East India Company come out to this country to
trade with us? Not for our rice, not for our dhal, not for our wheat, not for
our jute—jute did not exist at that time; they came to this country to pur-
chase our muslins, our calicoes, our cotton fabrics; and under proper guidance,
under the fus‘tariug care of the Government, we may azain develop ourselves
into a manufsoturing nation. Our agricultural capabilities wilF help our
industrial resources, and our industrial resources will strengthen our agrioul-
tural capabilities : they will act and react upon each other and strengthen each
other, and the poverty of India will be a thing of the past.

#1 wish every success to this committee, but I hope and trust that
definite instructions will be t\Eiwm to them. I hope and trust that they will
be called upon to report upo: the question of protection and fiscal autonomy,
upon the conditions which have enabled Japan to achieve her marvellous
success in the industries. The committee’s labours, thus guided and directed
will, I am sure, mark the inanguration of a new era in the industrial
development of this country.”

The Hon'ble Mr. Rama Rayaningar :—'8ir, I support the
Resolution. I am convinced of the great importance of the question of the
industrial develo.ment-in India. The economic condition of the people,
though it is betier now than it had been before, is far from being what it
shoviﬁl be. The average income head of the people is indeed very low; it
is the lowest in the civilived world. The only way to effect an improvement
in the condition of the people lies in the development of the manufacturing
industries of the country, The need for the development of industries in India
is always present, and the war has acoentuated the need. Hitherto, we have
been depending upon Germany and Austria and other foreign countries for the
supply of manufactured goods required for our every day use, but the war has cut
off the source and the people are put to great deal of inconvenience We must
take stepe to avert a similar oonti.nﬁ:hcy in the future. Moreover, now there is
an opportunity for us, the like of which we shall not have. If we miss this oppor-
tunity, there will be no ch for our industrial ad t. There is ample
scope for industrial development in the country. We have matarials for many
manufactures, yet we continne to import from foreign countries articles of those
manufactures. 'We must therefore try our best to take this opportunity and
start manufacturing induostries. There are, however, diffloulties in the way:
what these difficulties are and how to surmount them is the problem? It is
to solve this jmblem that we want & committee of experts. I am glad the
appointment of a commission has been announced. I have no doubt the com-
mission will take the difficult problem into consideration and try to solve it.

*1 wish to invite Government attention to one point in this connection, Bir,
too much importance is attached to the establishment of big factories. Those
who advocate the establishment of big factories do not seem to pay atiention
to the conditions of Indian life, as also the evil consequences of modern
ms.‘m-vﬂlggarkmt'dunm from his home without being ex to
the risk of being deteriorated monl]yandurhydnﬂly. Itis fore
necessary to consider an alternative scheme factory industry. which
will keep the villager employed in his home. There are authorities who
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hold that such a scheme i= feasible. An industry can be started on
ov-operative principle, with diffcrent parts of the plant put up in different
villages and worked with elcctric power. The producas of these small factories
oan be credited to some central organization. Big industries can be divided
and successfully worked onjco-operative principles. If such a scheme is possible,
1 should think the villager, having in his own place employment throughout the
year, will not be driven to live l'.Ee urban factory life. 1 hope the Committee
will carefully consider this aspect of the question and formulate practical
schemes for the establishment of such rural work, house industries.

“ Bir, there are also other questions. I do not wish to detain the Council any
longer. 1 only suggest that the commission should investigate what industries
are possible. We in Madras were beginning to have oil industry, but  unfor-
tunately the war has put a stop to it. The possibility of this and other indust-
ries, such as the manufacture of soap, matches, chemicals, manures, etc., must
be investigated. The commission must ascertain what minerals, what agri-
cultural and forest produce could be economically obtained and utilised in
these manufactures. Then there is the question of State pioneering and Btate
subsidizing. We have made some experiments in the direction of Btate
pioneering in Madras, and they were successful; but unfortunately, owing to
the interference of the Secretary of State, the experiments were discontinued.
Whatever reason there might have been for the interference then, there is mo
reason now why the experiments should not be renewed. 8tate subsidy will
greatly encourage indigenous enterprise.” )

The Hon’ble Rai Ghanasyam Barua Bahadur:—8ir, I
bave no doubt that one of the foremost thoughts of the Indian to-day is the
rapid advance of India on industrial and commercial lines. The figures given
by the Hon’ble Mr. Low are encouraging indeed, and they prove that II:EL is
pot only thinking but doing some work, and that the speed of progrees
has been greater of late years g]mn before.

“I had the honour of making some remarks in the course of my Budget
speech last year, which I take the liberty of repeating to-day. I said—

* Nothing short of a policy like the Railway policy will meet ihe demands of the conntry,
and I feel convinced the country will be prepared to bear the burden. Bounties, subsidiss,
aod even partnership by Government, as well as gnidunce and eupervision are in the
present of Iodia necessary to induce private capital, which isso shy, to come out
to the Geld of enterprice ; when the people will under such guidance and support be
widely and extensively trained in western methods of business and will begin to have con-
fidence in their own undertakings, there will be no longer any need of euch extra privilages;
but till then the Government should, I think, be prepared to conceive and shape a com-
prebensive policy to help the people. It is not the time to-day to dilate on this vast subject.
ANT beg to submit ir, that it will be no labour lost to Government to consider seriously
the sabject, and formulate a policy of its own to make possible the rapid development of
this vast Empire into an industrially and commercially prosperous country.*

« And the Resolution now before us repeats my sentiments in a more com-

ensive form. In spite of the progress made by India as shown by the
Er::ble Mr. Low, the size of the country and the ess of her population
apparently make the progress seem none the less very insignificant yet.
India is conscious of her poverty and wants to shake it off &s quickly as
possible ; she is anxious to grow more repidly than a normal course would

it. It is often said that developments on such lines must be natural and
spontaneous, and that India must Ipa.t_ienﬂy wait ‘snd work on. ’But. 81.!-,_ I
beg to point out that the ideas of India are really in advance of their capadities
in many things, just as the wants of the average Indian to-day are often above
his income. The prolific source of En%lish education and the imbibing through
it of many advancad ideas not only of England but of other civilised countries,
are dml{npi.n a precocious mental growth which must be supplemented by.
means of suitable methods of material growth by the same benign Government
who have made them taste of the tree of knowledge. India eannot, I submit,
keep her proper balance unless upheld by Government in the matter of mn.tannl
development, of commercial and industrial advancement in keeping with her
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mental growth. The proposition has boon broadly laid down by some civilised
countries like Germany and Japan that the poverty and ignorance of & nation
are only removable evils, and they have proved the truth of it almost to the hilt.
Will not thereforc India look to her Government with the same spirit of confi-
dence that Government will make the same demonstration here ? That is the
real situation, and happily enough we are daily coming to more and more feeling
relations as between the Government and the people ; and I have no doubt that
this national question will soon find easy solution in the hands of our rulers.
Co-operation, as the Hoa'ble Mr. Low said, between the Government and
the people will make sll we want possiblc, and that oo-operation is becoming
more patent, wnore real, and more subsiantial every day.

“ It will perhaps be going out of the way to discuss about particular indus-
tries in to-day’s debate, but % way mention that even remote Assam has also
had her sentiments awakened in this respect, and last year an industrial
conference was held nnder Government auspices, where a number of Resolutions
about various local industries were pussed which riay not be unworthy of the
consideration of the committee proposed by this Resolution. ’

“The Resolution aims at forming the basis of a well-considered policy to be
pursued by the Governmentin this matter, and 1 strongly support it. I have
no doubt that Government will see ita way to accept it ; and if the committee
proposed is formed, I hope all the provinces will have facilities of representation."”

The Hon’ble Mr. Madhu Sudan Das:—“S8ir, this Resolution
has, T beiieve, been moved at what I consider alpsychological moment. The war
has opened the eyes both of England and of India, to the faot (more so per-
haps the eyes of the Indian Government than of the Indians generally) tli;l’leat
foreign goods find their way in imiense quantities to India. By foreign EM.
1 mean especially German and Austrian goods. Only yesterday, a aympathetio
Viceroy removed the fetters of indentured labour so that our hands might be

free ; and I have no doubt that in this Council where the ckles
of indentured labour were struck, after a short time on the same anvil the
Manu mission wiil be forged. I believe in my heart of hearts that the two

countries, Er land and India, have been brought together by a benevolent
dispensation ot Providence. The two countries have not been brought together
8o that one of the countries only should be benefited by the contact to
the prejudice of the interesta of the other country. At a psychological
moment like this, if we realise the importance, the far-reaching significance, of
this Resolution and imagine to ourselves that outside this Chamber there are
millions and millions q;dpeuglle, of whom it has been said, and sympathetically
said, and very often said, that they do not get a full meal twice a day, that
their hands are paralysed and fettered, that they are the children and
grand-children of those very men who were the architects of all the beautiful
edifices that we see in India, when we realise these facts and also that in this
Council Chamber we have non-official members of India romﬁﬁ the
interests of millions, and also official menibers most of whom are Englishmen
representing the traditions, the history, and the glorious past of England, then
I feel, Bir, that this is & mesting the real significance and far-reaching con-
sequences of which are very great. It is a pity that we do not like to see one
another's weaknesses I suppose, Bir, before the invention of mirrors, before
mirrors were introduced into the world, every woman thought she was the
Emenumwmninthoworld.and every man thought that he was the most

man in the world. Mirrors soon showed them their real features.
Cmmnﬂy, on oocasions like these, psychological mirrors are very much
n Crimination and recrimination will not bring about that co-operation
between Government and the people to which Mr. Low hes referred in his
speech. Here is a fact that we bave discovered, that there is & common enemy ;
we are all determined to crush him ; both countries are shedding their life-
blood through thousands of their soms. The question is, cannot anything be
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done by Government, with the people to co-operate with Government, to
shut out goods that India had got from Germany before these days ?
I think I understood this Resolution to mean thal gnestions of this nature
should he reforred to a committee, but I suppose we are drifting into
matiers which may perbaps embarrass Government and perhaps embarrass
the committee, shonld the committee be empowered to deal with such ques:
tions, _The power of the non-official member is confined to this, that he can
recommend certain Resolutions to the Governor General in Couneil.’ o

“8ir, is it practicable by a Resolution in a Council like this to recommend
o the Governor Geeeral that India should have autonomy 1in its fiscal policy ?
Can a reference like this be made at the instance of India alone? Reference
to a question like this might disprove that there was a point of contact where,
in an emergency like this, there might be co-operation between the people and
the Government which would bring about beneficial results. The remarks of
the Hon'ble Rai Sita Nath Bahadur show that the Government had an exhibi-
tion in Caleutta to show the industrial products of Germany and Austria which
found their way to India. Austria and Germany have been sucking the blood
of India, like the American bat which, while it sucks human blood, actually
fans its victim with its wings. It has been discovered that they are’blood
suckers. The question is can Government, in the interests both of India and
England, do something to supply these things—TI say England, because as a
matter of fact some of the things which Germany and Austria sent to India
were not manufactured in England, and England had in many cases to depend
on the manufactured products of Germany. Consequently, we have common
interest and a common enemy to kill. 8o let there be no indulgence in crimi-
nation and recrimination with reference to the past ; let us not go back to the
past, and inquire whether anything hus been done by Government in
the past or mnot, whether the people have done their quota or not ; that
is not the question, but here is the situation and the question really before
the Council is, what can be done to get the greatest benefit out of the present
situation. As regards the suggestion as to what should be done by this
Committee (my friend Mr. Banerjee knows even the names of the Committee,
I am not such a prophet) . . . "

- The Hon’ble Mr. Surendra Nath Banerjee:— I quoted
from the * Times.” There was no prophecy at all.”

The Hon'ble Mr. Madhu Sudan Das:— Of course, Sir, we
submit our raw materials to other countries and let us hope that our raw
material, that is the crude ideas that we put before the Council like raw
materials, will be received by the committee and something good turned out by
the machinery of their intellect which will bo acceptable to the Government
and the people.”

The Hon'ble Raja Syed Abu Jafar of Pirpur:—“S8ir, in
support of the Besolution of the Hon'ble Mover, I would crave your permission
to make a few observations. The question of improving the condition of
the industries and manufactvres of this country isa supremely important.
and vital problem for the advancement and welfare of its people. Bo far
ngﬁcﬂtm?r:mupaﬁom have been the main source of living of thebulk
of the population. But the ever-growing increase in the population of the
country and the enormous rise in prices of the necessaries of life have
rendered it impossible for the people to be contented with that pursuit only.

bers of the unom have proved alike injurious to the country
mmﬁmmn‘ i jon. time inp;memorial this country was one-of the-
moat i.mporhnt manufacturing centres, but the modern methods of manufacture

the conditions of industry in other parts of the world have
MM muﬂtm immensely. It:n’:l.i.n by no means lacks natural advan-.
tages for it industrial and commeroial advancement. It isone of the greatest
productive countries for raw materials. But partly because it does not- possess
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sufficient means for the manufacture of raw materials into finished products,
and partly through want of enterprise in the seoplc, we have lost ground and
have become mere suppliers of raw products and dependents on foreign goods
for our daily requirements as well as for luxuries. It is beyond all doubt that
the real prosperity of our people depends on the revival and improvement of our
industries and our industries alone. The Government has not been able to
help and encourage our industrial enteiprises as much as we are indebted
toit in other matters of our well-being, and not cven as much as some
other Governments are doing in like respect, and it is not possible to compete
with them unless we adopt similar lines of working, and unless the Govern-
ment lendsits helping hand and extends its fostering care to the advancement
and development of our industriea.  For regulating our commercial and
ir . strial problems, * is most essential that the Government of India should have
a iree haus' in all matters concerning fiscal questions, and as long as it is handi-
cap by the control of the Home Government, it will not be able to handle the
problem 1n & more useful and effective manner. I think the Resolution is a
most reasonable and modest one, and it only asks for the formation of a com-
mittes to consider the best way of taking proper steps in this respeot. I trust
it will not fail to commend itsslf to the acceptance of the Government. ”

The Hon’ble Mr, Birkett :—* 8ir, I rise to say a few words to support
the Resolution that has been proposed by the Hou'ble Sir Ibrahim Rahimtoola.

“I understand however from the papers that Government have anticipated
the proposals, and a strong commission is now being formed with Bir Thomas
Holland as Chairman.

T congratulate Government on having taken the initiative, and it must be
very ifying to the Hon’ble 8ir Ibrahim Rahimtoola to have his wish
anticipated. Already in the Prenideno; I come from (and I have no doubt the
same been done in other Presidencies), & local committee has been sitting
for some time inquiring into the question of how new industries may be ,
and how existing industries may be developed, and 1 believe a deal
of spade work in these directions has ulready been plished. No doubt
the commission will have the benefit of the prelimi inquiries made and
will take evidence from the members of these vainci:l&gammituea.

“T have the greatest with the objects of the commission, and it is
fuslmT only natural &stﬁm&ﬁ , seeing thn;li; throughout my residence in

ndia I have been conocerned with looal industries and railways promoted and
developed by means of capital wholly obtained in this country.

I have great hopes that under the auspices of a strong commission such:
as has been foreshadowed, backed up by Government as far as research and

imental work is concerned, olnfin,dustriu will be revived and new
ininstriu sprung into life.

“ But, Bir, I feel that this commission or any commission supported in their
vouy ile artbes than ndicate and. perhape. sass in’ s expemmantes ey

in an Fi in an experi
m new industries. P i

“ It must be lef. to the e to find not only the capital to promote th
but the enterprise to carry m on. 7 ¥ e

“ With the example of the Tatas before us, I have very little doubt ihat
both will be forthooming, and I room on the commission will be found
for a member of this enterprisi ily. ’

- “Idonotwish to folmﬂm'bh&h Ibrahim Rahimtoola into the
a:m of fiscal reform. No doubt the commission will make recommenda-
in all cases where they think that protection by duties is necessary. It
will be for Government then to see, in consultation with the Home Government,

md,ifnm:a.wiﬂxm(bloniu,and ibly even with our Aliies, how far'
otion can be given without mldmgh the wider interests ofwﬁ
T With. these fow remarks, I beg to support the Resolution. *" -
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The Hon’ble Mr. Stewart:—“Bir, I also desire io say a
very few words with refercnce 10 the Resolution now under discussion.
It was—I speak of it in the past tense—an important Resolution and
well timed; so timely, indeed, that, as ihe Hon’ble Mr. Birkett has just
pointed out, il has scorod an anticipatory success, for we have all read in
the pape . that the commission asked for is to be appointed. That being so, I
take it that the Resolution, strictly speaking, is dead ; it vanishes in victory ;
and if it is dead, why not say so » Instead of this, we have got it embalmed
g0 liberally by the Hon'ble Mover and other speakers in extraneous matter,
that it is altered almost past recognition, or would be if others followed his
example, and might last for ever. I do not wishin any way to belittle the
most interesting and valuable discussion which has taken place, particularly
the brilliant speach of the Hon'ble Mover and the illuminating contribution of
the Hon'ble Mr. Low. But I wish, in my few remarks, to confine myself
strictly to the terms of the late Resolution. What I waunt to say is, that this
great war has given India an opportunity for which she would otherwise almost
certainly have had years to wait, and if advantage is taken of this opportunity
to develop the enormous latent natural resources and industrial possibilities
of India as they should be developed, the result is bound to be enormously
valuable, not only to India herself which is much, but to the whole Empire,
which we all agree is much more: and I do agree—though we business-men are
not particularly enamoured of commissions, which are somewhat apt to be
amorphous in their constitution and rather indeterminate in their results—I
do think that a small body of practical business-men and experts should
succeed in focussing and in facilitating the solution of the very many difficnlties
which are inseparable from this important question. There is indeed need and
scope for all of us, officials and non-officials, Europeans and Indians, in this
work, and I congratulate Government heartily on having obtained so able and
80 practical a man as Sir Thomae Holland to be President of the suggested
Commission."

The Hon'ble Sir Willlam Clark :—* 8ir, I think the moment
has come when I ought to intervene in this debate and say without further delay,
although it issomething of an anti-climax, that Government propose to acoept
this Resolution. There is no subject to which we have given closer attention
recently than to the problem of industrizl development in India. We have not
suﬂeﬂaa7 that attention to be distracted even b{ the special and pressing
demands of the war, but have epdeavoured to look beyond the t wrmoil to the
victorious which will ensue and endure, and so to shape our policy that
India's industrial interests may not be prejudiced by delay. Asa result, we
have anticipated the recommendation of the Resolution. 'We have already
taken steps to constitute not 8 committee but a more important body, a com-
mission, whose duty it will be to consider and report upon the possibility of
further industrial development in this country. This debate comes, therefore,
at a singularly apt moment. It shows that our ideas and those of Non-official
Members coincide on the main issae, though, for reasons which I will ah_ortl;
put before Council, the scope of the inquiries entrusted to the commission
which we are appointing will not be quite so wide as some Hon'ble Members
would have wished.

« Manifestly it is impossible in the short time alloived to me under our
rules, to attempt anything in the nature of an exhaustive survey of Indian
industrialism. I can only hope to deal with certain sahmgt’ features, and especi-
ally, if anly in broad outline, with the question of the legitimate scope of the
Btate in the promotion of industries and the practical steps which in our
jnd;mmt can now be taken. But I must first touch on two topics owt
{ntrinsic importance whioh have formed a not inconsiderable of y's
speeches, ono what I may call the constitutional issue, and the other the

uestion of fiscal projpction. .
a “J have not i uently observed that, when a Resolution comes to be
disouseed in this Oounail, it is found to wear a different complexion to that
with which it was endowed when it first appeared, a mere innocent bantling,
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on the Order paper. The present motion is oerlainly a case in point.
Ostensibly it reconmends that a committee should be appointed to consider and
report what measures should be adopted for the growth and development of
industries in India, and, I think, any ore who had merely read the terms of the
motion would have assumed that the chief functions of the committee would
be to inquire into the immediste causes which have been obstacles in the path
of industrial development iu India—the shyuess of capital, the difficulty of
securing cfficient labour, the lack of experts in the more scientific branches of
industry, andeo on. The specch of the Hon'ble Mover shows, however, that he
has also very different matters in mind. He wishes his committee to be entrusted
with no less a matter than an inquiry into the constitutional relations between
the Secretary of State and the Government of India, in so far as they impinge
on commereial and financial interests. He wishes the committee to consider
whether the Government of India should noi be given complete freedom in
such matters, and especially in the control of import and export duties He
is himself a strong advocate of such a course. He holds—and herein lies the
immediate connection with the subject-matter of this Resolution—that a
Government of 1ndia, uncontrolled by the Secretary of State, untrammelled by
the conceptions of fiscal policy which may be held by the British Government
of ihe day, wounld be a far more potent instrument for the development of
industries in India than the administration of this country under it- pressnt
constitution. I am very far from complaining in any way of the introduction
of this topic into the debate. It has led to a very interesting and valuable
exposition of the views of the Hon'ble Mover and of other Members who have
followed him, and has shown, asindeed we have already reason to know, the same
point was urged, for instance, by Bir Fazulbhoy Currimbhoy at the fiist
meeting of the new Indian Commercial Congress—that there is a weighty body
of opinion tending in this direction. The Government of India certainly do
not underrate the importance of the question, nor do they fail to appreociate
the confidence which the Hon’ble Mover and other Hon’ble Members
have been enough to show in them by their advocacy of this
constitutional change. At the same time, I think, Council will recognize that
I cannot follow them into' a discussion of it, and will- acquit me of any
suspinion of discourtesy if I abstain from doing so. I think they will readily
realize that this is a topic outside of our purview, and one on which we
are not entitled to express an opinion. But the fact that the Government
of India cannot take part in a disouesion of this LoPic will not impair the value
of what has gone before in this debate Hon'ble Members have had an
opportunity of expressing their views. Those views will be duly recorded in the
Froceedings of our Counoil, and will doubtless receive from the British Govern-
ment, when the time comes, the consideration which is due to them. But,
when the Hon’ble 8ir Ibrahim BRahimtoola presses for the immediate considera-
tion of this question by a com-ittee, I must remind Hon'ble Members of the
announcement made by my Hon’ble Colleague the Finance Membher, when the
Financial Statement was laid before Council. His Mt:'t:t 's Government, he
told us, feel that the fiscal relationships of all parts of ﬂmpim as between
one another and the rest of the world must be reconsidered after the war, and
they ‘wish toavoid the raiging of all such questions until that fortunate time
shall have arrived. That being so, to press for an examination of this consti-
tutional issue as an essential part of the consideration of the many other
guestions involved in the problem of industrial development in India, could
only spell delay, and delay is of all things that which we shonld now most
, sedulously endeavour to aviid: What we are consideringin Council to-day
is a'business question, and J would put it to Council that the most businesslike
course is to grapple with it in the way which is most practical at the moment.
I shall hope to show that there are steps which can be taken without raising
this comstitutional issue now, and equally without prejudicing its future
disoussion ; and I wonld earnestly press on cil that, in pursuit of the larger
aim, they should not in the meantime Plnee unnecessary obstacles in the way
of immedists practical advance. Of one thing I am quite certain. Iam
cerfain they may rest assured that, in that re-examination of Imperial flscal
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relations which THis Majesty's Government have foreshadowed, the economic
claims and interests of India will be fully considered.

“ The Hon'ble 8ir Ibrabim Ralhimtoola, thongh le spoke with siudied
moderation, does not seem entirely 1o share that conviction. But I do
not know that his chief example was very well chosen. The Iewins
Resolution in the Tlouse of Commons urged a closer economie co-operation
among the different parts of the Empire, not after the war, hut during
the war and, thouch I entirely agree with the flon’ble Member that
the part which Jndia has played during the war night have received
a fuller recognition in the debate, the debate does not in any sense imply
that she will be neglected in the future scftiement. As to the Resolution not
having been sent to us, as it was sent to the Dominions, I do not know myself
that I should have regarded it in the lizht of a compliment to India if we had
been invited to offer a closer economic eo-operatinn in the eonduet of the war.
We have throughout the war, as ITon’ble Members well know, placed all our
resources at the disposal of ITis Majesty’s (iovernment, often to the detri-
ment of the ordinary course of trade, and His Majesty's Government, I
fancy, know very well that if there was any other matter on which we can give
them help, they have only to ask us. I think the Hon'ble Member must have
overlooked the very important answer which was given this morning o a ques-
tion by the Hon’ble Mr. Achariar about the Allied Trade Conference in Faris.
The Prime Minister has categorically stated in the House of Commons that, if
any action affecting economic relations after the war is contemplated as a
result of that Conference, the Government of India and the Governments of the
Dominions would all be consulted before definite action is taken. That does
not look as if it was proposed to negleet India after the war.

“1t is clear that the same pronouncemec:t must affect the question of
protection, which has also formed a large part of the speeches to which we bhave
listened to-day, since the question of any important modification in our fiscal
system is manifestly inseparable from the question of the fiscal relationships
of the parts of the Empire and of the rest of the world. 'We can all, 1 think,
appreciate the objections to raising in war fime a question which affeets India’s
relations not only with the United Kiugdom, but also with foreign couatries.
In asense, protection is a very live issue in India, sinee it is an issue in which
all classes take a vigorous interest, and on which most educated Indians hold
strong opinions, but, in view of this pronouncement by the British Government,
it is not an issue which can be taken up at the moment. Nor, as Sir Guy
Fleetwood Wilson said when we discussed the same subject three years ago, is it
a question on which the Government of India are in a position to declare a
policy of their own. Their policy is, and must be, the policy of His }.lajest?"s
Government It is not therefore necessary for me—indeed it would be practically
impossible in the time at my disposal and with the other questions to discuss
which cannot be ignored—to endeavour to examine in detail the question in its
application to India. All I would urze on Council is a warning—a warning
azainst regarding protection, or indeed any other measure, as in itself a panacea
for all industrial ills. Can we be sure that if protection were established 1n
India, it would in effect secure the object which we bhave in mind to-day,
namely, the building up of industries where the capital, control and ma
ment should be in the hands of Indians ? That, of course, is the special object
which we all have in view. It is of immense importance alike to India herself
and to the Empire as a whole, that Indians should take a larger share in the
industrial development of their country. Such progress means a higher
standard of living, greater prosperity, and, not least, greater scope for political
development. But can we be sure that protection would in itself necessarily
bring about this end ? Might it not merely mean that the manufacturer who
now competes with you from a distance, would transfer his activities to India
and compete with you within your own boundaries ? That has been the
case not infrequently in other couutries. Nor does the oxample of the
past indicate with any certainty that Indians would be the quickest to
seize the opportunities which might be afforded to them by high tariffs,
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if such tariffs were instituted in India. The fact is that the compe-
tition of foreign imported goods is not by any means the only obstacle to
industrial development in this country. It is curious to note, if we take the
three most prominenti and flourishing industries in India, jute, tea and cotton,
that the industry in which Indians have tuken the most important and most
successful share, is the manufacture of cotton, where they have had to meet
foreign competition both from the west and from the east, not only in overseas
warkets, but in India itself It would be very unsafe therefore, whatever may be
the subsidiary causes of this phenomenon, to assume that protection, apart from
«ny other question of its merits or demerits, would afford a complete solution of
the problem, still less that it affords the ouly solution. Japan has been quoted
from time to time in this dcbate asa country with a high protective system, but
Jrpan made a very large part of her industrial progress under a tariff system of
Jow duties, and only adopted a definite protective policy five yearsago, by which
time, of course, she was already a prominent manufacturing country. I wish
to avoid entering into auy controversy on this fiscal aspect of the case, but I
would ask Hon'ble Members to bear these considerations in mind, when they
hear protection urged as a remedy for all industrial shortcomings That
attitude can only mean neglect of other important aspects of the problem,
which, whether you have a high or a low tarifi, equally demand most careful
consideration. Let me remind Council of the words recently used in this con-
nection by Sir Dorab Tats, the son of one of the most famous pioncers of
industry whom India has yet known, and himself the head of one of the
ereatest of Indian industrial firms, speaking as President of the Indian Indus-
irial Conference last year. He was prepared, he said, to accept such advan-
t.zes as might accrue from a moderate protective tariff, but be added—I will
yuonte his words :—

‘I would point ont that s protective duty by itself can be of little use in stimulating
the growthb of home industries...............A manipulation of the tariff alone cannot create
indostries......cccoeoeevvveven... There re numerous waye, other than the introduction of a
protective tariff, in which the State can, in my opinion, materially help the growth of indus-
tries, and I for one would, immediately at any rate, concentrate on them.*

*The sketch of industrial development in India which the Hon'ble Mr.
Low has just put befere Council, from the institution of the earliest cotton
mitls to the great enterprises undertaken by Messrs. Tata in recent years, shows
that successful industries can be started and developed in this country by
Indians. Why is it then, that in spite of these successful enterprises in the
past, in spite of the fact that capital is forthcoming and in the industmally
more progressive parts of India, such as Bombay, is freely forthcoming, for
schemes backed by names which have earned the confidence of the public,
the general tendency of the people is still to stand aloof from com-
mercial enterprises and that confidence bhas not yet been established ?
Both the history of the past, and the facts, as we know them of the
present, are acainst finding the sole reason for this in causes such as the
climate, the inferior quality of labour or foreign competition, though these of
course all bear their part. I think we must face the fact that there are also
other causes which are in part the fault of the people themselves. Bufficient
knowledge, sufficient business experience, sufficient enefg%hm not always been
:'::iht to bear on the launching of Indian enterprises. The vital necessity of

business organization has not always been recognized, nor the almost
equal imﬁﬁ.nm of thorough technical and expert examination of an industrial
project before it is put before the public. T am afraid it must also be
acknowledged that Indian commercial enterprise has not always shown
the energy and the determination to Esmvere in the face of sat-backs, which
is escontinl to eventual success. Much waturally is eaid in India to-day of
what has been done by the Japanese Government to promote the development
of industries in Japan, but parhsr hardly sufficient stress has been laid
upon the qualities which the people of Japan themselves have shown, and
the way in which they have imported into their commercial enterprises the
same hardihood of body and spirit which have made them conspicucus among'
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the fighting nations of ihe world. Not only have they displayed great
pertinacity and' perseverance, but they have also, 1 believe, proved themsclves
to possess an unusual genius for combination and co-operation. Their largest
industrics arc organized as guilds, and different branches of trade co-operate
closely in the common aim of pushing Japauese goods agaivst those of the
rest of the world It is \‘itallly important that lodians should acquire the
same qualities. Let me make my meaning perfecily clear. Many of ihose
who have been concerncd in India’s commercial development I have
exhibited these qualities in a degrer which proves that they need fear no
comparison with other nations, either iu the west or in the east. It is only
necessary to cite the names of the Tatas, the Sassoons, of the concerns with
which our Hon'ble Colleague here Sir Fazulbhoy Currimbhoy is associated,
of Sir Rajendravath Mukerji and others. DBut what I have just said is, I am
afraid, true of much Indian enterprise which has endeavoured to follow in
their steps without having appreciated the methods by which they have
achieved their success. Where thereis lack of thoroughness ; lack of vizour and
perseverance ; where there is also lack of technical or business knowledge,
and an absence of the instinct for combination, there is almost bound to be
failure, and failure reacts on the public and means that capital is not forthcom-
ing. 'What we want to see established is confidence in the first place that success
will be attained ; and the justification of that confidence by results, There has
been too often in India a tendeney towards two extremes both equally fatal—
to an excessive timidity on the one hand, and on the other to a disastrous
recklessness. The only reai remedy for either is experience—experience which
will warn promoters that success is not to be easily achieved, and that only
thorcughness in all stages of an enterprise can achieve it, but which will then
prove to investors that on these terms it can be won, and that industrial
ventures can be a legitimate and sound outlet for their money.

“ Much, then, must rest with the people themselves, and there is plent
of evidence to show that a keener spirit is being developed, and that the
essentials to success are being more generally appreciated. But can the State
also take a share, and, if so, in what manuner ® I think it is very clear that it
can. By the general spread of education it can help to improve the efficiency
of the labour force. It can unyuestionably Lelp in providing information
as to markets, and can set up the necessary machinery for the collection and
dissemination of commercial intelligence which it has sometimes opportunities
of securing, not available to private persons. It can facilitate that most
important pre-condition to the establishment of new industries to which I
have just referred, the thorough technical and scientific examination of a
project before it is launched. It is clearly within the provinee of the State,
especially in countries, such as India, to assist in {echnica_l education and
scientific research, and it may properly be asked to provide experts to
advise on promising lines of commercial enterprise  Sir Dorab Tata, in the
speech from which I have already quoted, spoke with legitimate pride of

e immense care taken to investigate the scientific aspects of the schemes
undertaken by his firm. This indeed is essential, but unless scientific insti-
tutions are provided either by the Btate or by such princely private
munificence as led to the foundation of the Tata Institute, it will often
be very difficult for privste persons to conduct the necessary researches in
countries such as India where the necessary laboratories and equipment are
not forthcoming on other terms, But even when this is provided for, I myself
believe that there is yet more which the State may not improperly undertake.
It must be remembered that there inay still be a hiatus, the existence of which
it is mot fair to attribute altogether to lack of enterprise onthe part of the
commercial community. The path of the pioneer in the west, as in the east, has
been always a thoray one. ere have been many failures before success has
been achieved. Any one who carcs to read the history of the gradual develop-
ment, for instance, of the iron and steel trade in England will see how true that
is. It is the case, of course, that in starting new industries in India the promo-
ters will not be taking the same degree of risk as is involved in the launching of
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a new invention in which unforeseen imperfections may be found when work-
ing begins. But they are faced with condilions not altogether dissimilar
owing to the especial difficulties which often arise in the transplantation of
industries from one hemisphere to another. Therc are differences in climate.
differcnces of labour and so on which may well affect seriously the cost of
- auufacture. Whatever care may have been faken in the preparation of a
vroject, there may «till be unexpected obstacles. 1t may. I think, fairly be
asked whether this is not the point at which the State should step forward and
assist in what ave in effect industrial experiments. This may be achieved in
more ways than one. The State may provide, or at any rate facilitate the
provision of finance for such industrial experiments or, alternatively, it may
conducl the experiments itself; or it may take steps to provide especially
cheap iransport for manulnctures made under certain conditions, either for
internal consumption or for export. There are obwvious difficulties. There
is the diﬁiculgy in all such schemes of how far the State is to go in spending
the taxpuyers’ money on one particular branch of national development.
What the Hon'ble Sir Ibrahim Rabhimtoola fold us this morning abowt
certain activities of the Japanese Government throw a considerable light on
that. He mentioned one industry, I think, which is capitalised at 6 million
yen, which is something like a crore of rupees, on which Government are
cnaranteeing interest at 8 per eent. - When one hears figures like that, one
understands why a recent rc port calls atfention to the vast increase in Japan's
national expenditure. 1n 18935, the Japanesec national expenditure was
85.000,000 yen; in 1914-15, it was 559,000,000 yen. The taxation per head
in 1900-01 was 2-75 yen; in 1914-15, it was 6:530 yen. And the writer adds—
‘Japan still has G0 per cont. of her people engaged in agriculture, and it is
largely on the agricuitural classes that this extra taxation falls.’ That might
possibly be not inappiicable to India. I do not mean to say that that is an
objection that ought to stand in the way of all advance, but it is one which
people might perbaps consider a little more when they attack the Government
somewhat fiercely, as the Hon'ble Mr. Banerjee did just now, for not having
achieved more in the past. There is the difficulty of avoiding any appearance
of favouritism in the selection of concerns or industries to be assisted by the
provision of funds; or, in the case of the State itself, pioneering industries, the
difficulty of avoidiug interference with private enterprise. But the end to be
achieved is of immense importance to the country, and it may well be argued
that such risks are risks which Government may properly undertake, and the
difficulties, difficulties which Government ought to face.

“The Government of India and Local Governments can fairly olaim that
they have already done a good deal on the lines I have just indicated. On the
instructional side, large sums, especially of recent years, have been speut on
technical education, and there has been a very considerable advance both in
the direction of technical institutes and schools, and in the quality of instruc-
tion given therein. Experts in particular industries have been appointed
in certain Provinces, and steps have been taken to add to their numbers.
The Hon'ble Mr. Banerjee asked what we have done about glass. We have
an expert on glass-now on his way out toIndia. The delay has not been
our fault, because it is extromely difficult at this time, owing to the war,
to obtain the services of experts. An especially significant advance has
been madein the creation of the Bydenham College of Commerce at Bom-
bay which, it may well be h , will 1esult in raising the standard of
business aptitude and know among Indians. Apart from directly
educative work, the Government of India have taken up the question of
improving their system of commercial intelligence, and after a thorough
examination of the subject, have placed proposals before the Becretary of State,
which, if accepted, will, we hope, enable the Director-General of Com-
mercial Intelligence to deal far more comprehensively with the huge subject
entrusted to him, and will make his office of more practical utility to men of
business. We have also within the last few weeks instituted the first Com-
mercial Museum in India, and we intend to make this a permanent exhibition,
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where samples of Indinn made goods will he shown to wholesale buyers. The
great advantage of these Muscwms, I may remark in passing, has long heen
recognised in other commercial countries, such as Japan and Ger\man‘v,
and similar exhibitions have recently Leen organizel wiili remarkable
success in the United Kingdom. As to the more direct forms of assistanee io
industry, the Hou'ble Mr. Low has civen Council a brief accouut of what has
been done in rendering financial assistance to eertain selected ent: rpiises and
in the dircet pioncering of industries by Local Governments. We all know
that this pioneering of industries met with some measure of success in Madras,
but that Lord Morley lesired its discontinuance, on the ground that one of the
enterprises concerned ind resulted in interference with private enterprise. Tt
is certainly unfortuna v thav the experiment covld not have been more fully
tested, though every one will admit that the closesi affention should be paid
to the necessity of avo’.ling action which might operate in any way to discour-
age private endeavour, which is, above all things, what we wish to stimulate.
Since that time experiments have leen permitted for the demonstration
of the commercial possibilities of industries on a swall scale, but it is
doubtful whether, under such conditions, the resulls can be sufliciently
conclusive. The Railway Board also have impressed upon the different
Railway Administrations the desirability of watching carefully for oppor-
tunities for fostering loeal industries by the quotation of favourahle rates
for the carriage of raw material required in manufaciuvre and of the finished
product.  They circularised all the Administrations en this subject early last
vear. The interests o! railways and of the indasiries in this matter are identieal,
since the new industry brings more traflic to the railway, and there is no reason
to suppose that the matter has been zenerally neclected by railways in the past,
but it scemed desirable tu impress it upon them once more, At the same
time, the Railway Board addressed a Communiqué to the commercial public
calling attention to their letter to the Railway Administrations and impressing
on the public the importance of siving the fullest particulars when asking for
a concession. I have recently asked for a return of the results of this cireular,
and they are decidedly satisfactory. It is true that not very many applications
have been made, but practically all those which have been made ]}mm Lieen
granted The Governwent of India, therefore, can certainly elaim that tiie ques-
tion of the promotion of industries has not heeu neglected. but for reasons partly
beyond cur own control, the action which has been taken hitherto has not been
sufficier !y continuous and co-ordinated to furnish cone usive guidanee for the
shaping of our policy it the future, rspeciaily as we wish that policy to be more
definite and more comprehensive The more Governmen! considered the question,
the more they have fol that there are many points which require further in-
vestigation, both as to (ie industries which afford the best opening for further
developwent in India uadas tothe way in whieh Government can best help, and
they are convineed that {or that investigation they ought to have the assistance of
unofficial, and especiully of commereial, experierce. In other words, we had
already come to the saiae conclusion asis set forth in the terms of the Resolution.
I may remind Council that, in a speech at the close of the last session, His
Excellency the Viceroy. welcoming the prominent place which this problem had
taken in the debates of Council, said that it was receiving the most careful consi-
deration of himself and of the Government of India. and that be hoped tosee it
taken up vigorously and effectively as soon as normal conditions supervened. In
pursuance of the policy foreshadowed in these words. the Govi rnment of India
addressed the Secretarr of State in the autumn of last year, pointing out their
difficulties in the matter anil asking his approval to the appointment of a com-
mission composed of a euitable number of business-men, experts and officials,
some of whom should be acquainted with Indian conditions, some with indus-
trial progress in other countries where similar objects have been pursued, and
others with industrial problems, generally, on their busicess side.  We proposed
that the whole question should be exawined ot whether new openings car be
found for the profitable employment of Indian eapital and whether, and if so in
what manner Goveinmmeat can usefully give direct encouragement to industrial
development; and we proposed that, in examining this latter question, the
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Commission should be free to eonsider the question of pioneer industries de nove
as well as such other meihods of stimulating judustries as the supply of
technical and expert advice, the provision, direetly or indirectly, of financial
assistance, or other means which might secmn good to the commission. 1 am
glad to say that the Secrotary of State has sanetioned this proposal, and has
enabled us to make what I trast will be the beginuing of a new and imporlant
departure in the history of Indian industrial development. ITis consent—and
I need not say that this is a source of special satisfaction to Govern-
ment—enables me, as I have already said, als» to accept this Ilesolution,
which has Deen supported to-day by all 1Ton'ble Members who have
spoken in this debate. We have secared for Chairman of the Commission
Sir Thomas Holland. who will Dhe well-knowr to many Members here
as the late Direetor of the Geological Survey, w!. did so much to bring that
Department into close touch with the eommereial life of India. In addition
to the Chairmnan, there will be seven or eight members. of whoimn three will be
Indians. I am sorry that I ain not yet in a posicion to give Council the names
of all the members of the Commission, but two of the Indian members have
already accepted, our Hon'ble Colleague 8ir Tazulbhoy Currimbhoy and Sir
Bajendranath Mockerji. T am sure that both these mames will commend
themsilves to Council. We hope also tn secue the serviees of a representa-
tive of the Parsi communily in Bombay, a comununity which has always heen
associated with industrial progress in India. Viom official ecircles we have
appointed Mr. Low, now Secretary in the liepartment of Commerce and
Industry, who, as Counciliall kuow, bas taken iliroughout his carvecr in India
a special interest in this auestion of promotion ¢! industries. It is uecessary
that my successor should bave the benefit of Mr Low's experience
for his first few months of oflice, so that probubly Mr. Low will mnot join
the commission until the ear!y autumn ; but in view of his previous knowledze
and expericnce of the subject, I do not think that this will in any way mili-
tate against his usefulness on the commission. There will also be a represent-
ative of European commerce in India, and probably two members who will
bring an outside experience from the United Kingdom. XNo time will be lost
before commencement of work. Sir Thomas Holland himself leaves England
in the middle of April, and will begin preliminary work at S8imla, but I catnot
say for certain yet when the commissio:, asa whole, will assemble. In fraw-
ing the terms of reference we have excluded {rom the commission’s inquiries,
for the reasons I have already mentioned, any consideration of the present fiscal
policy of the Government of India. Nor do we propose that they should re-
examine those aspects of techrical and industrial education which have recently
been dealt with by com::.ittees working in England and India, whose reperts
are at present under the consideration of the Government of India. The terins
of reference to the Commission will be as [ollows :—

“They will be instructed to examine and report upon the possibilities of
further industrial development in India, and to submit their recommendations
with special reference to the following questions : —

(¢) whether new openings for the profitable employment of Indian
capital in commerce and industry can be indicated ;
() whether, and if so, in what manner, Government can uscfully give
direct encouragement to industrial development—
(i) by rendering techuical advice wore freely available ;
(9, the demonstration of the practical possibility on a commer-
) bycin! scale of particular industries ;
(#ii) by affording, directly or indirectly, financial assistance to
industrial enterprises ; or
(ir) by any other means which are not incompatible with the
existing fiscal policy of the Government of India. .

* Tt will be clear, therefore, to Hon'ble Members that the commission will

not be anthorized to examine either the constitutional issue raised by the
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Hon'ble Siv Thrahim Rahimtonola, or the existing fiseal policy of the CGovern-
nment of India 1 hope Council will appreciate, even il they would have pre-
ferrod an inquiry which would have ebraced these topies, that there are zood
und sufficient reasons for the limitation imposed on the Comusission’s labours,
a limitation which wiil in no way prejudiee the examination of either of these
two questions hercafter. 1 hope also that I have been able to show that ihere
is a very lavge field of imporiznt and valuable matier to be investigated by a
commission liwited, as is proposed, to the more purely industrial aspect of this
problemn.

“ One other proposal of ours T may also mention to Council. Japan
is the most interesting exanple of a nation which has developed a structure
of modern industrial and cmmmercial enterprise from a past which knew
nothing of Western cconomic conditions It is thercfore of oreat interest
and value to know exactly what her (Government has done to aid her people
in this notable advanee which they have wmade. The Government of India
have already received some information on the subject, though there has
not been time for e 1o deal wiin it this alternoon, but we felt that it was
very desirable to obtain more detailed particulars for the use of the Tndustrial
Commission, and we have therelore arranged that 1'rofessor C. J. Hamilton, the
Minto Professor of Economics in Caleutta, should visit Japan—he has in fact
alrcady started—and should prepare a repart which will be available in the early
autumn.

‘“ In conclusion. Sir, let me repeat that it is a source of great satisfaction to
the Government of India that they have been able to accept this Resolution.
May I add that I am especially glad that we should have been able to take this
definite step in advance before the close of my own time in India? T make
no apolozy, so far as my own respousibility is coneerned, for this step not
having been taken earlier. India is an immense country where the economic
conditions are unusually complex, and sometimes, almost paradoxical ; and fora
newcomer there is much to learn and something also perhaps to unlearn. But
I am glad to think that, before the end of my period of office as Commerce
Member, we have been able to sce our way more clearly towards an industrial
gulic_\'. I am ¢ firm believer in Tndia’s industrial future, and though I shall

ave left India belore the comnission has even commeneed its sittings, no one
will look forward with greater interest to the out:ome of its labours”

The Hon’ble Mr. C. Vijiaraghavachariar :—* 8ir, T wish to
make two observations on the motion before us

* I amunwilling to treat the Resolution as a deal one, and T am not going
to join in its funeral. On the other hand, T think I have to render my thanks
to the Hon'ble Sir Ibrahim Eahimtoola for his very important mwotion and the
excellent statement he made in support of it. I would also thank the Hon'ble
Sir William Clark for the able and sympathetic statement he has made.
Reading between the lines of his speech—1f one can read a speech when it is
being made—it seems clear that the Government has abaudoned the policy
outlined some years ago by Lord Morley, then Secretary of State for India. On
that account and on that account alone, [ render my most hearty thankson be-
half of the country to the Government, both here and at Home And yet I
have some considerable doubts whether the commission at this time is most
opportune. The Resolution asks for a very comprehensive scope of this
inquiry in view to advance this country to be on a par with the great nations
of the world. I am not sure whether the Hon’bie Sir Ibrahim Rahimtoola has
not raised and challenged a premature issue, considering the cir tances in
which the Empire is just now involved ; and T am not sure whether this prema-
ture challenge of this great issue is not responsible for a hasty,—I beg pardon
—I mean a rapid decision on the part of Government, both here and in
Eogland.

“In England itself most of the doctrines, economic and political and
international, are on their diet and trial. They will all be revised for the
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benefit of England, for the benefit. of the Empire and for the benefit of yuman-
ity. We know that we are to take part in the reconstruetion of the whole
Lwmpire, and Sir, Willinm Clark aiso has told nsso just now. May I know there-
fore what is the object of this commission in the meanwhile? How many years
more will the war last ? Assume that the war will be ovor in o year, aud that
peace will bereached in about 15 months or a maximum of 2 years. We have
lost over a century and a hall under the British (Guvernment since the Indian
industrics have been killed.  What is the value of these two years then that
we cannot postpone this inquiry and wait till the peace is reached * 8ir Willinm
Clark, while saying that certain vital questions are beyond the purview of this
commission, yet traverses them somewhat. 1 think 11 is wholly uunecessary
for me during the limited time at my disposal to t:averse them too e t1alked
of two important matters, prolection and climatic conditions, which will
make it difficult for India to manufacture certain things. It is not the
ambition of India to manufacture things which eannot be manufactured
ata profit. Itis often stated, for instance. that ccrtain finer cotton counts
cannot be manufactured in India with profit in order thai we may com-
ste with the rest of the world. It is not our ambition to attempt to manu-
Ect-.-.rc such if impracticable, or only practicable at a loss  But at the same
time, our feeling is that the best experiments have not been made in India in
ihis direction. lndia contains all sorts of climates. It may be possible 10 make
these counts in some hill srations with profit ; orit may not he proiitable
at all; that is outside the question now. As reeards protection, the Hou'ble
Member for Commerce and I[ndustry simply asked a question aud did not give
the answer, and very properly too. *Would it be good! * he asks us ‘ to have
proteetion for India »*° He has mnot told us shether it vonld be good or bad.
I am very glad he has left it at that point. My answer is that it would be vory
good. In this matter we must go by the examples of other countries. The
Colonies, the United States of America, and all the countries in the west have
adopted protection Whatever may be the a priori views of writers on the suh-
ject, the fact remains that these countrics have growrL inmensely wealthy, Tt
might be that in the beginning, when they first introductd protection, such coun-
tries may have to pay a little more for what they want than they would other-
wise have to, if foreign exports were freely allowed ; but soon this settled itself ;
the increase in wealth in those countries—the enormous wealth—is the best
answer to the question put by the Hon'ble 8ir William Clark At any rate,
the Government here and the Government in England do not choose to make
these experiments in the direction of protection for India T do not see any reason
why it has not been done and why it caunot be done,and all that I say is the
fact that the question remains an open one. This country isin a very different
position from several other countries. Other countries which adopted protection
did so with a clean slate and without histery to guide them. We were able to
clothe India and clothe the whole world once upon & time &s is well known.-
Our industries were killed by the East IndiaCowpany and by those who succecded
it in its sovereign functions, by the adoption ofP narrow and in the end suicidal
policies That being so, it is not fair to say that protection would not be good
for India. Then, I respectfully protest against the exceedingly narrow scope
of the reference to the coming commission. Now, either protection will
be allowed us or it will not be allowed us after the war. I cannot understand
why the Right Hon'ble the Becretary of State should not arm himself with a
report, with a judgment, and with the evidence of prominent Indians for use
later on in either case. 'Lhe reference prohibits any question, any investigation
as to this policy. I even believe that the commissioners will have an exceed-
ingly difficult task to perform in these cironmstances. They are told that
they could not pnt a single yuestion as to the existing policy ; but I can
ily imagine a position wherein the questions will L: so dove-tailed that
it would be imposible for the commission satisfactorily to execute the
command given to them by Government. That being so, I ask the question in
ﬁ.i@""‘m and doubt—I do not op the motion—whether it is useful.
hy should we not wait s little longer 7 What is the object of this commission
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to inquirc and report under conditions so very unnatural 1 should say, and
agaiust the aspirations of the Indinns * In short what is the object of this
commission ¥

“ There is another point which Sir William Clark has not touched upon.
Tu these matters it is not euough that Governmeni judges for us always. 1t
must always fry to meet ushali-way and to let agitation compose itsell. In
this mutter it is not likely that the Indian agitation wil) compose itsell, 1t did
notask any of us; it did noi take the viewsof us, the quasi-representativesin this
Council, even inforuwally in the matter of the reference. It did not ask us to
assisl them even in the matier of the names of the personnel.  In one point of
view, however, I am «zlad of that and I congratulate Government in their
choice so far as the names announced to us are concerned ; and 1 am more
glad still that the other names are not anunounced, because it leaves me
frec to say exactly what I wish to say. Even if there be one member on this
oowmission, whose viewsagainst us in connection with nationalliudustries were
ill-diseuised and hostile, then this lact will make the report of the commission
to be reccived wilh suspicion if it be against the cherished views, by us all.
That is tosay, the commission is appointed without any reference to the wishes
of the people of Tndia and without any reference to public opinion in India.
Apart from all these, taking tie fact as it is, the scope of the proposed inquiry
is, in my humble opinion, so narrow that its usefulness is higkly problematical.
1 am one of those who believe that this commission should stand over for two
years."

The Hon'ble Mr. Setalvad :—"Sir, while welcoming the
announcement made by the Hon’ble Member for Commerce and Industry about
the appointment of this commission, 1 join with my friend, the Hon'ble
Mr. Achariar, in regretting the restriction of the scope of reference. The
Hon’ble 8ir William Clark said that the question of fiscal autonomy, being a
constitutional question as well as the question of protection, would be excluded
from the purview of this commission. = As I said, I deprecate the restriction
put upon the scope of this inquiry. It may be that on inquiry it will be
found that protection is not good for India, but why not allow the commis-
sion to inqaire into it and come to the conclusion that it is not needed Then
the hands of the Governiseut will Le strengthened by that conclusion. If, on the
contrary, the commissizu is of opinion on inquiry, that it is needed, why should
that expedient be throwa away * Speaking of protection further, the Hon’ble
Sir William Clark said that that was not the only solution of the problem. He
said that a zood deal depended upon the people themselves, and he said that the
saceess of Japan was greatly owing to the enterprise and self-reliance shown by
the people of that country. That is perfectly true. Butmay Iask my Hon'ble
friend to remember how far that self-reliance and _enterprise must have been
ongendered and stimulated by the consciousness that behind them was their
own Government, quite prepared to do anything tor the purpose of fostering
their industries and manufactures. Can that be said in any measure of the
people of this country ? Can it be said that the Government of India, even if
they wishied to doso, are free to take any measures necessary to accomplish
sucﬁ an object?  Why have we not a standing example in this country of the
excise duties to domonstrate that the Government of India is not free ? The
Government of India have acknowledged time after time that it is a tax that
ought to be abolished. Still they are unable to do it, because the{ are lelpless
before the Home Government, unable to carry out a reform which they them-
selves feel to be absolutely necessary for the purpose of fostering the cotton
industry in this country. That is where the difference comes in between
Japan and India. There, as I pointed out, the people have the consciousness
of having the Government fully behind them, not only willing, but having
the power, to accomplish what they think is necessary for the purposes of
fostering their industries. That unfortunately cannot be said of the Govern-
ment of India; and that is why my friend, Sir Ibrahim Rahimtoola, has
raiesd the queetion about the fiscal autonomy of the Indian Government,
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“ Qir, if the people of India had behind them the Government of India
with full power to do what they feel is necessary for the trades, industrica
and manufactures of this country, enierprisc and reliance would be stimulated
and engendered as it has been in a country like Japan; that is where I
say the quastion of fiscal autonomy comes in, and siill that matter is not
allowed to he considercd by this eommission. 1 followed the Hon'ble Mr, Low's
speech with great icterest, and 1 confess T admived the current of self-satis-
taction running through his remarks. He sivove by a mass of Tacts to establish
the point that a great deal ha:l been accomplished in this country not only
by the people but also by the Government. 1 wish T conld he as aptimistic
as Mr. Low. But do the facts justily any such optimitism at all: Why, only
the other day we had a very striking illustration of the fact that the commerce,
trade and industries of this country are far bebind what they ought to be.
During the discussion on the Income-tax Amendment Act and the Financial
Statemert it came out, Sir, that in the whnle of this eountry theve were only
13,000 people who pay income-tax on Rs. 21000 a year.

The Hon'ble Ehan Bahadur Mian Mohammad Shafi :—
“ 8,600."

The Hon'ble Mr. Setalvad :—" It is still worse if it is only 3,500.
But I understood 13,000 was the fizure mentioned by the Yinance Member
and I will take that fizure. Among these 13,000, are included officials with
salavies of more than Rs. 2,000 a mouth ; there are also included non-officials
employed in private firms drawing such salaries, there are also included
proiessional men, lawrers and medical gentlemen. If we cxclude roughly
3,000 on all these Leads we have a residue of only 10,000 persons, including
Juint Stock Companies, who pay income-tax on more than Rs. 24,000. ie,
only £1,600 a year. If that is the fact with rezard to incomes of Rs 24,000
a year, can you say that trades and iudustries, and cspecially manufacturing
industries, are so far advanced that we can say that the progress has been
what it ought to be * T feel, 8ir, that the progress made both in manufac-
turing industriss and in trade and commerce is really infinitesimal when we
look at the large population and the vast expanse of this country. I think
immediate efforts should be made to put things rizht  In that point of view
I welcome the appointment of this commission which will tell the Government
what is really to be done in this direction. There is another point that should
be borne in mind; industrial developmuent will also largely relieve the horrors
of famine that periodically devastate this country. If you divert the
population, the extra population, from azricultural to industrial pursuits, you
will thereby lessen the calamaties of famine; that was clearly cxempligﬂi
during the last famine in 1910-11 in Bombay. In Guzerat, Deccan and
Konkan there was a very severe famine in 1899-1900 ; then they had the next
fumine in 1910-11 and this is what the Bombay Government said—

“The increase in industrial activity and jthe number of large works in progress which
created a demand for labour in excess of the suppy has vendered the labouring classes largely
iodependent of agricuitural employment. Thus, when the straio came the people displayed
an unexpected power of resistance, and though the faiiure of the harvest was nearly as com-
plete and the prices of food graios rose mearly to the same level as in 158%9-1900, the nssis-
tance the people reuired from Govermioent was infinitely less’

That shows that industrial devlopment in this country will also mitigate

very much in future years the horrors of famine. Therefore, as 1 maid, 1

come the appointment of this commission, but I deprecate the restriction of

its reference. n, the Hon'ble 8ir William Clark said that after the war the

larger constitutional questions and the position occupied by India with rd

to commerce and industry in the Empire, and other large questions will be

undertaken. I do hope that when this is undertaken, that India will have

economio and political justice done to her, and that industries and commerce
will be stimulated and encouraged in the manner they duserve to be.”
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. The Hon'ble Pandit Madan Mohan Malaviya:—* Sir, 1
offer my hearty thanks (o the How'bie Sir Thrahin Rahimtoola for the Reso-
lution which he has placed in such an admirable speech before the Couneil,
and T offer my deep thanks to the Government of Tndia and the Secerctary of
State for having accepted the Resolution.  The antieipatory announcement by
the *Times' of the appointiwent of o commission to carry out the recom-
mendation contained iu the Lesolution has caused not a litile surprise, because
it is against the practice usaully followed on such occasions that an abnounce-
ment should he made in re<peet of a Ilesolution hefore it has been moved. 1t
Las also caused surprise because (he personnel of the comnmission has heen
announeed in London, while it seems proper that it should have been
announced in Delli.  Ifowever, that shonld not take away the satisfaciion
that we feel at the appointment of tbhe commission, and the eelection
of the members of the connnission whose names have been made publie. I purti-
cularly wish to express the satisfaction that we non-official members, no less than,
I believe, the ofliciat members, feel at thie faet that Sie Thomas Holland is to be
President of ihis commission We know his hroad sywpathics, and his keen
interest in the development of India; we know he will bring a broad outlook
to bear on questions affecting us, and we bave every confidence that under his
presidentship every question referred to the commission will be considered with
ereat thoronghness and freedom frow bias, T hope, 8ir. that in deciding the
names of other members which, I understand, have not yet been scttled, thie
Government will be pleased to consider the view that has been expressed as to
the composition of the Comumissizn. Government nn doubt are the best
judges with regard fo that matter. We cannot claim that we should be
consulted formally about it ; bhut we expeet that non-official sentiment both
here and outside, will receive a litile more consideration in the selection
of the remaining wembers. Ii is not only experts who bave got special
knowledge of industrial matters, but also representatives of the educated
public, who are keenly intercsted in the irdustrial development of the
country and in the weil being of the communiiy, who can bring a great deal
of useful kuowledge to bear on the discussion of the questions which will come
before the commission. It is thereiore desirable, aud I hope the Gove:n-
ment will view the matter in this lizht, thai there should be some more
responsible nou-official representatives of public opinion on the eommission.
Sir, one Hon'ble Member has said that the Itesolution having been accepted
it is dead. I say the lcsolution is not dead. 1t lives, and will bear fruit.
Further discussion on il is neede i, because the discussion which has preceded,
makes it necessary to draw attention to certain points.

«The appointment of the comiuission is a great event in the industrial
history of India. TFor a long tune past Tudians have bren incessantly praying
that more should be done to promote indigenous izdustries than has been donz
and was being done. My friesd, Sir Ihralim Lahimtoola, expresed his
intention—I do not betray a seeret—to bring forward a Resolution like this
more than a year azo, anil the subject has been alluded to by wmauny speakers
in this Council on various oczasions. Therefore, the appointment eof the
commission is a matter of great national importancs to us, and it is necessary
that we should freely express our opinions as o the matrers which we -think
ought to be taken up by it. From that point of view and Dbecause the
matter has been referred to by the Hon'ble Sir William Clark also in his
speech, I would request the Government to reconsider the question of the
scope of the refercnce. It is no doubt true that during the time of the war,
action cannot be taken in reeard to the recommendations of the commission
on certain quoestions. A decision on watters of constitutional issue may Le
delayed, because a decision on such matters can only be arrived at after consult-
ing the Government in England ; bat it seems to m that that offers no bhar, but
on the contrary furnishes a very strong reason why the commission should be
asked to submit definite opinions on those issues, formed after cool consideration
and formulated with care. in ovler that the Government of India should
cxamine them betimes, acd be prepared to put them forward, before the
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Government in England when the time comes, as it must soon eome,. for urriv”
ing at a decision on those questions.

“ T am certain, Sir, nobody will dispute, the ITon’ble 8ir Willinm Clark’s
remarks made it clear that be cortainly does not dispute, the neoussity and im-
purtance of a consideration of those issucs. Ile did not find fault with the dis-
cussion raised here anent those issues. But il those isxsues are material to a
proper counsideration of the question of the development of India’s indigenous
industrics, it is certainly necessary that they should be considered calimly by the
Commission, aad that their report should be cousidered by the Governnieunt of
India, and be ready to be laid before the Government in England when the
time comes for it.

*“So also in regard to protection. Those are matters, Sir, which affect the
question of the growth of landian industries in a very large way. It is no good
fighting shy of them ; they must be faced and solved. There is almost a settled
conviction in the minds of a great body of Indians, if not of all Indians, who
give any thought to these matters, that the interests of India are rot. always
considered, and that the Government of India are cowpelled by their very
situation, by the very circumstance of being subordinate to the Government
in England, which undoubtedly is a fact which nobody ecan ignore, they are
compelled at times to arrive at decisions, il T may say so without meaning
the smallest disrespeet, both in the way of commission and omission, which tley
do not in their heart of hearts approve and which they sometimes distinetly and
decidedly oppose and consider to ]i‘.)e harmful That has often been the history
of Indian finance in our relations with England in the past, and there i a
strong fecling growmg that that history should now end ; that a new
chapter should now open, and that the British Government shou'd look at
Indian questions primarily from the Indian point of view, and only secondarily
from the English point of view. Ior all that, it is necessary that the Govern-
ment should reconsider the question of the scope of the inquiry of the
commission.

“ There are some other points to which I would like briefly to invile
attention. I wish we would draw the veil over all the past and not refer to
it all; but when somewhat exacgerated claims are made on one side of pro-
gress achieved, and attention is drawn on the other side to opportunities
neglected, it becomes necessary to refer to the subject, not in a spirit of contro-
versy, not in a spirit of hurting susceptibilities, but to point out that in all con-
science there is room, and very great room, for iuitiating a new and largo
departure A memorandum was published in 1911 under the orders ot Tord
Morley, showing some of the results of Indian administration in the fifty ycars
from the time that India passed under the Crown until 1911. An excellent
summary was given in it of the progress which had been achieved in various
departments of national activity, guring that period. In dealing with the
question of manufactures, it was stated there in paragraph 44—

“In old times lodia was a self-contained conntry, where every tract, more or less, mode its
own clothes from its own cotton, produced its own iron and made its own tools, grew and
coosumed its own food. Yarn was spun, cloth was woven, iron was smelted, and tools were
made on a small scale by individual workmen after rnde methods. Refore 1553, the old order
was changing, but the change has bern very muoch more rapid since. Machine-made fabrics
and tools have largely taken the place o{tlle local mavufactures ; and po doubt many
thousands of families huve lost the trade and the custom their ancestors bad emjoyed for
generations.’

~The memorandum then went on to point out what could be put in the
opposite scale and it said : —
Some of the

*But this change has not been without pensating t
Indian art induskries, such as embroidery, carpet-weaving, and work in silver aad gold Lave

peri the b d ofa growing forcign trade. Agricultare, vhich always
was, and still is, the mainstay of the population, has expauded ly. Other industries
bave arisen.’ .

Goial d
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*“ 1t referred to the growth of eotton mills, jute mills, rice mille and other
mills, like flour mills, oil mills, woollen mills, paper mills, puttery works, and
the great workshops attached to railwags and shipbuilding yards.

It would be clear from that reference that the Government must recog-
pize that they have never yel done much worth speaking of ir the direction of
encouraging manufactures. The fact is unfortunately indisputable. In one
branch, the Irrigation branch, the achievements of Goverument stand out
cloguent to show what a great and beneficial work has heen done {here. In
the matter of railways also, great eredit can rightly be claimed by Government
for what has been done; but not so, T am sorry to think, in the field of manu-
factures  Education ard judustries 2o very much together. And as Sir John
Hewett, speaking a few years ago, said there was no subject on which more had
been written and less done than on the subject of technical education. I reovet
also to say that there is no subjeet on which less has heen dore by the
Government than in the direction of promoting indizenous industiies Tt
is a reproach to us, Sir, that while we have enormous natural resources,
raw materials which we can and ought to turn into manufaciures, we allow
those materials to be exported out of the country, to be worked up and utilized
L+ other countries, to their immense benefit and our immense loss 'This
stute of things should soun cowe to an end.

“In that connection my friend the Hon’ble Sir William Clark has drawn
attention to twofacts. In the first instance, he has pointed out that there are
some parts of India, like Bombay, where there are men of vigour. men of husiness
capacity who have yrospered: T wish them more prosperity. But he deplored
that in other parts of 1ndia people showed alack of these qualities, and he
argued that if there was not an egual degree of industrial progressin other parts,
the fault, partly at least, lay with the pcople. I do not dispuie that propesition
altogether ; but I submit that the blame for this state of things lies larzely also
on the Government, because Sir, as the history of Japan, which bas Leen 1eferred
to again and arain, shows, it is technical education, and practical tiaining in
business which have to be imparied to the people in order that they should
develop qualities of husiness men and become fit to promote indigencus indus-
tries  That has unfortunately not been dore, Let usnot quarrel with the faet,
let us accept it as an nwnfortunate and sad fact; and let us try to make up for
past deficieneizs by an hunest earnest endeavour to do all that ought to be done
m this direction in the future. What is needed is that there should be a
larger and more systematic policy of promoting industrial, technical and
commercial education. There is very little of it yet to speak of. My friend
the Hon'ble Member for Commerce and Industry had better not ask usto go
closely into that aspect of the question. Secondly, even without toucling the
larger questions of fiscal autonomy ard protection, there iz a great veal
which the Government can doin the way of pioneering industrics and in
other ways pointed out by the Hon’ble Sir Ibrahim Rahimtoola. Japan holds
out an excellent examplé to us. Forty years ago. Japan was in a bad
way—much worse. perhaps, tban India. In the course of thirty years, bya
system of industrial education and by affording every necessary help and
encouragement toits nascent industries, in the comise of thirty years, Japan
has changed the face of its country. Its raw exports bave been steadily
diminishicg ; the exports of its manufactured articles have been steadily
growing That has been the history of other countries too. Less than
100 years ago Germany was in the most backward condition, su far as
manfacturing industries were concerned. It has in the course of the last
775 years becomea great manufacturing country. That has been the histoy of
many other countries. Our first necessity therefore is a recoguition by the
Government of the necd of the insistent need, of providing on a larger scale fora
eystematic training of our youths in industrial and technical matters, and for

iving them that practical tramning without which business capacities cannot he
Eevaloped. Qur second need is—"
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The Hon'ble the Vice-President :—* The llon'ble Mormber's
time is up now.”

o }-:l‘he Hon'ble Pandit Madan Mohan Malaviya :—“May I
nish # "

The Hon'ble the Vice-President :—"1 think you have already
taken wp your time. I must ask the 1Ton’ble Mewber to sit down.”

The Hon'ble Pandit Madan Mohan Malaviya :—‘I1 bow
io your ruling, Sir, but with regret.”

The Hon’ble Sir Ibrahim Rahimtoola :—* 8ir, I wish to say
a few wordsin reply. In the first place, I appreciate the courtesy of the Hon'ble
Mr, Stewart in pointing out that the whole debate which has taken place
has been a waste of time. B8ir, the diffcrence hetween the Hon'ble Member
and myseif is merely this. e implicitly believes that what a newspaper
understands has the force of a Government Resolution published in the Govern-
ment Gazette. 1 have not yel acquired that faith in what appears in
newspapers in the form which has now become common, that it understands
that a certain thing is going to happen. 1 may tell him, that it has been for
the last two years that [ have been sending Resolutions on this subject and
that they have been disallowed ; that last year a Resolution identically in the
same words was sent in to Government and was also disallowed. I may,
therefore, lay claim to the fact that my perseverance in giving notices of a
Resolution on the subject has promoted the consideration of the question, and
has very probably led to the formation of this commission. 8ir, 1 have never
said that India is not making industrial progress. What I have contended is,
that our progress is not adequate ; that if the Government of India had a free
hand and made earnest efforts in the development of industries as
other ecivilized countries have done, our progress would have been enviable.
The very fact that we have made substantial industrial progress in certain
provinces of India without any direct help from the Government is to my
mind proof positive of the fact that our natural advantages are overwhelming,
and that, in consequence of such advantages, we have been successful to
a certain extent in spite of the serious drawbacks which we have had to
work under. I therefore wish to point out that, if we had our Government
at the back of the enterprising people in India to the same extent as other
civilized countries, then our natural advantages would have led o an enor-
mously greater industrial development then has actually taken place. In
support of that view, may I, 8ir, once again point out that out of our total
imports of 122 millions, 96 millions or 80 per cent. is represented by maou-
factured goods. Out of our total exports of 162 millions, 81 millions are raw
materials which work out to exactly 50 cent., and that 43 millions are food-
siuffs and tobacco, bringing the total of both to about 77 per cent. Now
I should like to ask whether any country importing manufactured goods to
the extent of 80 per cent. of its total imports and exporting 77 per cent. of raw
materials and food-stuffs can by any stretch of imagination be said to be
rogressing satisfactorily in industrial development ? Sir, it is in order to bring
Emnrd the industrial and economic backwardness of this country that I have
brought forward the present Besolution at the only time when I am permitted
to do so, though I have been making efforts in this direction for the last two
8ir, I think even the Hon'ble Mr. Btewart will admit that, though
a little time of the Council has been spent in the discussion of this question,
the very illuminating reply which has been elicited from the Hon'ble dir
Willism Clark amply compensates for it. ‘Lhough Ido not agree with some
of the points made by the Hon’ble Member and to which I intend to refer,
I think the Council will agree that the subject was dealt with by him in a
massterly manner.
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* Before 1 proceed-to deal with'some of the points made hy the Hon’ble
Member, 1 will make & briel refercuce to what he said in regard to my not
following the reply which was given to-day to an interpellation of wmy Ilon’ble
fricnd Mr. Achariar. 8ir, may I tale this opporfunity of pointing out that,
under the present system, we find it extremely difficult to hear aund to
follow the answers read out to us in this hall. If the answer was given
this morning, in the {erms mentioned, no fault can be found with me in not
noticing it because 1 could not hear it distinetly. In the Bombay Legislative
Council we have a different system.  The questions and answers are printed
and put on the table in front of each member, who can therefore follow
the replics when the Secrelary callsattention to the number of the interpellation,
If some such system was followed in this Council, we would not remain under
the prescut disadvantage.

¢ 8ir, my attention was drawn to the taxation per unit of pO}II.‘I:aliOI'I. in
Japan which is stated to have gone up by more than 125 per ceut. I think that
furnishes a very strong reason in favour of the view which I have placed
before the Couneil.  What India wants is, that her Government should help
the people in their efforts towards her econmic advarcement in order that my
Hon'ble friend the Finance Member may have Flenty of money tospend. The
eountry would he very willing to pay additional taxation and find means for
extended provision for education, sanitation ete., if our econmmie condition was
advanced. Our estimated national income is Rs. 30, as against a wminimum
estimate of Rs, 700 in Lngland. Let the Government of India help us to
raise our national income to even 100 rupees, which is ounly one-seventh of
what it is in England, and let the Finance Member then come ard say that he
wants more money for the public good, and be will find the then Council
ready and willing togive him all the money he wants. Japan has grown
economically prosperous and she is willingly submitting to increased taxatiom.
Help us in the same direction, advance our material prosperity, and we will do
the same, il not better.

“8ir, I share the regret which has been expressed by my Hon’ble friends,
Mr. Vijiaraghavachariar, Mr. Setalvad and Pandit Madan Moban Malaviya as
to the restricted references which have been decided upon for the cocsideration
of the commission. I should like to point out that it is with the utmost difficul-
iy and after a long time that we have succeeded in prevailing upon the Govern-
ment of India to appoiunt a commission such as the present one. Ido not think
there is any possibility of another commission of a similar character being
appointed for many years to come. That being so, it appears to me to be
essentially necessary that the references to this commission should be of such a
comprehensive nature as to deal fully with the question as a whole. TUnless
these references are enlarred and made comprehensive, the commission will be
obliged to work in a manner which cannot lead to the sclution of the problem.
The reasons which have been advanced in favour of these restricted references
are that at the end of the war the fiscal relations of the members of the British
Empire as amongst themselves, and as with their Allies, will ‘be determined.
If that is so, it furnishes a very strong reason why this commission, which is
appointed to report what measures should be adopted for the m@ of
promoting industries in India, should be asked vo consider whether auto-
nomy should be conceded to the Government of India, and whether fiscal protee-
tion, as I have caiefully put it, only in such cases and for such length of
time as may be deemed necessary, is required or not. If these issues are not
considered by the commission, the hands of the Government of India will
be weakened when these deliberations are undertaken. If these references
are made, and if the commission in the course of the inquiry which
they will carry out, come to the conclusion that in certain directions fiscal
protection is absolutely necessary, then it will strengthen the hands of the
Government when this deliberative assembly meets, and will greatiy help this
country in pressing to obtain what the Dominions have already secured

* 8ir, I think that, taking it from every point of view, there are strong rea-
sons why the references to this Commission should be of such a comprehensive
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nature that the whole guestion may receive solution, at all events for 10, 15
or 20 years. I should like to appeal to the Govornment of Indi- once again
carefully to consider the matter in view of the unanimous non-officinl opinion
in this Council, and to widen the scope of the references by including fiseal
autonomy and fiseal protection amongst them. 8ir, I feel that, unless that is
done, the result of this inquiry will not prove as satisfactory as we all desire
that it should.

“ T will only say one word in regard to what fell from my Hon’ble friend
Mr. Vijiaraghavachariar, because 1 have only one minute more. He scems to
think that a delay of two years would not bave maitered. May 1 tell him
with your permission, Mr. President, that the reason why T still renew my
appeal 1o tie Gonernment of India to enlurge the scope of these references and
allow the whole question to be iuvestigntod by a representative commission on
the present oceasion, is that when the time actually arrives for an lmperial
Conference, at which I trust India will be represented on a footing of equality
with the Dominions, that our representatives may be able to press, on the
strengtk of the support of such & commission, for full freedom to the Govern-
ment and complete liberty to apply fiscal protection in such cases and for
such time as may be found necessary. Our great aim is that Tndia with the
help of her Government shall make a strenuous effort to advance industrially
and econoinically, as rapidiy as is reasonably possible without any impediments
being pluced in her way.  With these words I commend my Resolution for
acceptance to the Council.”

The Hon'ble Sir William Clark :—* 1 8ir, think I ought to
make one point clear in view of what las fallen from the Hon'ble
Pandit Madan Mohan Malaviya and the Hon'ble Sir Ibruhim Rahimtoola
as to the question of whether we can extend the reference to this
commission. The Home Government have surely made their position
perfectiy clear. They say that they feel that the fiscal relations of the Empire
within itself and with the outer world must be taken up after the war, They
have also made it quite clear that they feel that such questions should not be
raised during the war. It is quite impossible for & commission to consider that
question without raising these points, It sounds aimost an absurdity when it
is stated like that. That is the crucial difficulty, I may also point out,
although I did not lay stress on this factor before, that it would be extremely
difficult to appoint & commission which would be suitable to deal with these
purely industrial matters, such as our commission will bave to deal with, and
which would also be a suitable body to revise the constitutional relationship
between the Becretary of State and the Government of India. Buch a revision
would have to be conducted to a very large extent in England. The Hon'ble
Bir Ibrahim Rahimtoola says that we shall not get another Commission for 15
or 20 Eu'a. and therefore he wants the reference to this one to be as wide as
possible. If a commission were really appointed to consider all the subjects
which he wantsit to consider, I think it might very easily be sitting 16 or 20
years hence, and what we want now is to see an immediate practical advance
made with this important question.”

The motion was put and agreed to.
The Council adjourned to Wednesday, the 22nd March, 1916.

A P. MUDDIMAN,
Secretary to the Government of India,

Legislative Department.
Drrut :

The 30th Maroh, 1916.
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